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SOUTHERN ZONE, CHENNAI
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[Earlier O.A. No.374 of 2025(PB)]

IN THE MATTER OF:

Tribunal on its own motion SUO MOTU
based on the news item in The Hindu,
dt:22.07.2025, titled “Three Killed in

fireworks unit explosion in T.N.’s
Sivakasi”
And
Central Pollution Control Board and Others Respondents
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Certified that above documents are true copies from the respective originals.

Dated at Chennai, on this 9% day of December 2025

f
Counsel for Petitioner.
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In the matter of Tribunal on its own
motion SUO MOTU based on the
news item in The Hindu dt. 22.07.2025
titled ‘Three Kkilled in fireworks unit
explosion in T.N’s Sivakasi

And
Central Pollution Control Board & others Respondents SRR

l, S.Gopi, the 4™ Respondent herein do hereby appoint and retain
M/s. P. KALAIYARASI BHARATHI & P. SARAVANAKUMAR

- Advocates
to appear for me in the above Original Application and to conduct and prosecute
or defend the same and all proceedings that may be taken in respect of any
application connected with the same or any decree or order passed therein. |
empower my Advocate to appear in all miscellaneous proceedings in the above
Original Application or matter till all decree or orders are fully satisfied or adjusted
and in all Appeals thereto whether in Original Application, interlocutory application,
execution petition and applications in execution till they are finally disposed of in
this Court and to obtain the return of documents and draw moneys that may be

payable to me in the said O.A.

| certify that the contents of this
Vakalat were read over and explained
in Tamil in my presence to the executant
who appeared perfectly to understand

the same and made their sighatures in /é Gwr
my presence. y

Executed before me this the 9" day of December 2025

..ch

y A : . ¥

Accepted: &\& Counsel for 4" Respondent " ;),\&‘ <
% M

Address for service of the said Counsel. ) et

M/s.P. KALAIYARASI BHARATHI & P. SARAVANAKUMAR, ADVOCATES, %67;\ %
77, Law Chambers, High Court Buildings, Madurai — 625 023.

4832998, 9 %A0205058
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BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

Original Application No.189 of 2025 (SZ)
[Earlier O.A. No.374 of 2025(PB)]

IN THE MATTER OF:

Tribunal on its own motion SUO MOTU
based on the news item in The Hindu,
dt:22.07.2025, titled “Three Killed in
fireworks unit explosion in T.N.’s

Sivakasi”
And

Central Pollution Control Board and Others
. Respondents

REPLY STATEMENT SUBMITTED BY THE 4™ RESPONDENT

I am the 4" Respondent herein and the Proprietor of M/s. Shree
Mariamman Fireworks and Amorces Industries, situated in Survey Nos.
264/5D, 265/1, 265/2, 265/3A, 265/4, 430/1, 430/2, 438/1A, 438/1B, 438/2
and 440/1 at Naranapuram, Sivakasi, Virudhunagar District. I am filing this

reply statement based on records and personal knowledge.

2. It is submitted that the said fireworks unit was earlier functioning
in the name of M/s. Vee Two Amorces Industries. After purchase in the year
2018, proper transfer of ownership and change of name were approved by the
Additional District Magistrate and District Revenue Officer, Virudhunagar,
under Explosives Licence No.16/2018, File No. Nee.Mu.E2/11440/18 dated
05.06.2018, valid up to 31.12.2026. The said licence was issued in accordance
with the Explosives Act, 1884 and the Explosives Rules, 2008.

3. It is submitted that the unit has at all times possessed valid
statutory licences, including Explosives Manufacturing Licence under the
Explosives Act, 1884 and Explosives Rules, 2008, Factory Licence under the
Factories Act, 1948 read with the Tamil Nadu Factories Rules, 1950,

.



e 2 oxa
and Arms Act Form-II Licence. The Explosives Licence stands renewed till
31.03.2028, and the Factory Licence stands renewed till 31.12.2028.
A Lightning Arrester Certificate, as required under the safety provisions under
the Tamil Nadu Factories Rules, 1950, was obtained from the competent
authority on 22.07.2024.

4, It is submitted that on 03.02.2021, a Non-Disclosure Agreement
was executed between this Respondent and the Director, CSIR-NEER],
for undertaking activities related to the manufacture of Green Crackers,
strictly in accordance with notifications issued by the Ministry of
Environment, Forest and Climate Change under the Environment (Protection)
Act, 1986 and the guidelines issued by the Central Pollution Contro] Board
relating to Green Crackers. All foremen, supervisors and managers working in
the unit are trained and certified in accordance with the safety requirements
prescribed under the Explosives Rules, including Rules 6, 112, 114 and other
applicable provisions. All employees are insured and statutory requirements

including Provident Fund contributions have been duly followed.

5. It is submitted that in the above circumstances, an unfortunate
fire accident occurred on 21.07.2025 at about 3.30 p-m., resulting in the death
of four persons and injury to two others. Based on the complaint of the
Village Administrative Officer, a case in Crime No.458 of 2025 was
registered. The foreman and manager were arrested and subsequently released
on bail by the Hon’ble Madurai Bench of Madras High Court in Crl.O.P.(MD)
No.12907 of 2025 dated 05.08.2025.

6. It is further submitted that the proprietor’s  application
for Anticipatory Bail in CrL.O.P.(MD) No.12563 of 2025 was initially
dismissed on 05.08.2025, and later, Anticipatory Bail Petition was granted by
the Hon’ble High Court on 09.10.2025 in Crl.O.P.(MD) No.17188 of 2025.
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It is respectfully submitted that although negligence was alleged, the actual
cause of the incident was a sudden exothermic chemical reaction induced by
the high ambient temperature of around 33°C at the time of the occurrence.
On the same day, two neighbouring fireworks units in the locality also
experienced heat-triggered accidental reactions. The accident was purely
accidental, and no violation of operational norms under Rules 106 to 113 of

the Explosives Rules, 2008 can be attributed to this Respondent.

I It is respectfully submitted that this Respondent voluntarily paid
a sum of Rs.10,00,000/- each to the families of the four deceased persons,
Rs.1,00,000/- each to the injured, and Rs.50,000/- towards funeral expenses.
From 2018 till the date of the accident, no violation of any provision of the
Explosives Act, Environment (Protection) Act, Factories Act, Air (Prevention
and Control of Pollution) Act, or Water (Prevention and Control of Pollution)
Act was ever recorded against this unit. The unit was being run with all
required safety measures, including lightning arresters, earthing systems, fire-
fighting equipment, approved shed construction, prescribed distance norms,

and proper documentation.

8. It is humbly submitted that pursuant to the directions of this
Hon’ble Tribunal dated 23.09.2025, all documents, records and particulars
were furnished to the Tamil Nadu Pollution Control Board as well as to the
District Administration. The unit has not violated any provision of the
Environment (Protection) Act, 1986, Air Act, Water Act, CPCB Guidelines,
TNPCB Conditions or the NGT Act, 2010.

9, It is submitted that the manufacturing processes adopted by the

unit comply with the standards prescribed under the Explosives Rules, 2008,

the Environment (Protection) Act, 1986, the guidelines issued by the

CPCB and TNPCB, and the directives issued under the Factories Act, 1948.
.4
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There is no history of any previous untoward incidents or violations,
All safety rules relating to mixing, processing, storage and handling under

Rules 106 to 135 of the Explosives Rules, 2008 were duly complied with.

10. It is further submitted that after the accident, the premises were
sealed by the authorities. This Respondent has fully cooperated with all
investigating agencies, including the Police, District Administration,
Explosives Wing Authorities and the Pollution Control Board.
The Respondent undertakes to continue cooperating with all authorities and to

abide by any further directions this Hon’ble Tribunal may deem fit to issue.

1. It is respectfully submitted that the accident was not a
consequence of any breach of environmental or safety standards, but rather an
unexpected high-temperature-induced reaction. There is no violation of any
statutory requirement under the Explosives Act, the Environment (Protection)
Act, the Air Act, the Water Act, the Factories Act, or any rules or guidelines

issued thereunder.

Therefore, it is humbly prayed that this Hon’ble Tribunal may be
pleased to take this Reply Statement on file, hold that the 4th Respondent has
not committed any violation under the Explosives Act, 1884, the Explosives
Rules, 2008, the Environment (Protection) Act, 1986, the Air (Prevention and
Control of Pollution) Act, 1981, the Water (Prevention and Control of
Pollution) Act, 1974, the Factories Act, 1948, the rules made thereunder, and
the CPCB/TNPCB guidelines, in respect of the incident dated 21.07.2025, and

to pass such further or other orders as this Hon’ble Tribunal may deem fit and

proper in the interests of justice. X
BASNEZRN A Gup
Counsel for 4™ Respondent 4" Respondent

<
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VERIFICATION
I, S. Gopi, S/o. Srinivasan, the 4® Respondent herein, do hereby verify

that the contents of paragraphs 1 to 11 are true and correct to the best of my
knowledge and belief, and that nothing material has been concealed

therefrom.

Verified at Chennai on this the 9" day of December 2025.

5.0

4™ Respondent
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BEFORE THE NATIONAL GREEN
TRIBUNAL
SOUTHERN ZONE, CHENNAI

Original Application No.189 of 2025 (SZ)
[Earlier O.A. No.374 of 2025(PB)]

IN THE MATTER OF:
Tribunal on its own motion SUO MOTU based
on the news item in The Hindu, dt:22.07.2025,
titled “Three Killed in fireworks unit explosion
in T.N.’s Sivakasi”

And

Central Pollution Control Board and Others
... Respondents

REPLY STATEMENT SUBMITTED BY
THE 4" RESPONDENT

MJs. P.KALATYARASI BHARATHI (1488/04)
P. SARAVANAKUMAR {517/06)
Counsel for 4™ Respondent
® 94871 32993

Email : udhayalawoffice@gmail.com
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Form ~I1
Licence for acquisition possession and use of arms of ammunition of
categories II1(b), ITI(c), I1(d), IlI(e), V or VI of Schedule I

File No. Ni.Mu.E2/11440/18 Date : 05.06.18

Name, description and
residence of Licensee and
agent (if any)

Mr. Gobi, S/o. Seenivasan,
D.No.l, Sengamalanachiyarpuram,
Thiruthangal.

M/s. Vee Two Amorces Industries

Number and description of
arms

M/s. Sree Mariamman Fire Works and
Amorces Industries

Ammunition Description Sulphur Chlorate of
Potash
Quantity at a time 500 K.G. 1100 K.G.
Annual 50K.G. 520 K.G.

Place (with description) where
articles are to be kept

Sivakasi Taluk, Naranapuram Village,

S.Nos. 264/5D, 265/1, 265/2, 265/3A,

265/3B & 265/4

Anuppankulam Village — 430/1, 430/2,
438/1A, 438/1B, 438/2 & 440/1

Period for which the licene is
valid

31.12.2018

sd/- 5.6.18
Additional District Magistrate and
District Revenue Officer,
Virudhunagar — 626 002.
Virudhunagar District.
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Ni.Mu. E2/1980/18 Date: .08.2018

M/s. Vee Two Amorces Industries, operating in the Narayanapuram
and Anuppankulam villages of the Sivakasi taluk, has been issued a license by
the Chief Controller of Explosives in Nagpur under Form LEI1, with license
number E/HQ/TN/20/829 (E32097), wherein the name of the factory has been
changed to M/s. Mariamman Fire Works and Amorces Industries.

Therefore, it is hereby ordered that the name of the factory in the Arms
Act license (License No. 16/2018) issued under Form-II in the name of Mr. S.
Gobi for the explosive factory M/s. Vee Two Amorces Industries, be changed
to M/s. Sri Mariamman Fire Works & Amorces.

sd/-3.8.18
Additional District Magistrate and
District Revenue Officer,
Virudhunagar — 626 002.
Virudhunagar District.



TS .
w hFY /
) e i) |
o At Kk 70 =y
iy Tr] ,,...3\.,/.;:/
\4, N .N.N ,7;./.,. \. \ N
E it Pieg ¥y L .
PR ST i o TR IR R o .
gk G v £ s
S5 N
'\ By, ON 133HS TWNOLLIGQY
T oA .
S ./,/:&\//,% \
P e

gloz -8 L WD)
r < n/ h

AT
O kg W
5 E

LOT4ISIa ¥vHVNNRT matA .;k.mw

00 9t9 - JVDYNARQOHIA
HIADIZI0 ANNIARY LOIHiISIlA

(Y 3IVaIsH) (0 TYROfLIGGY

'\
ﬂ, - SYIT sy oV
IP9Y Gms0 iGGiLet D 1D megbollg Dol

WELD ¥ 1ooompor O -W BT Jmn—
490 (BI9T 9\ s 1oy g W

NF IS v Jjnqm}sm.a %:Sams N pmr(o

UL FLBD P - AP guamg 4 o wavibes
WHTOTURY  Wpuyey |0 DO - wle  egwio

BLIWN DUAFL IO (G mgp
TAGLIT L0 oy imB  wepunalo DI

D 4T soerinpud] 40- W19 Gy,
KM IR8Ug G EUGD 19 preg s oG J.nS:w,@mwm
ﬂmowm,wwwdm\c.& zt@t\m M 137 oG
Rusie wief)o TIWT 791G WDt G T G of)

ik Goug DRI AU g0 Wp1IY WP Lbo P
DEF 0 796 yaumeg wgaausg cing-
WICRIE 116601 o1 k05, TN (fPI(sp

g|[@wo8bl|cw 2.9




|
Tienas T -\.“l".l‘.!

Y
+r%. w{/m\%

"

R | = HySennponsin

I AR > . . \ 181510 HvOwNAHONHIA
. O 4 01031100 LOWisIa
" _QNV J1vylisl 2y1sio

Py

B’

<~

. | Dol T IP AT pahn
. PO Imnnhie wesvds$ woIWNOER
I . Q9 $10 BN 2P0 umdD INDy

. o h.rv Q8L vursT oy PO rwP
T . Iy QT oflvéiy sopy
. & v 3 um . i
Q , - qg%‘ q-"ﬁ R 4 £ PR ] .»1‘0% ..ll. 1.
g5 Ve F Dowr® DurrePooy DINYE
v Aanpey GBS mamwbo SfFer

B-ga" W B}goLts \_G.Bm

Sodxﬁﬂ LMD e TR

¥ € z b

Py

1= oG
'ON 133HS TVNOILLIaaY —
m,ﬁ %m aﬁw




£5

§0103711gp. 10141s1a
Hisioved

dz<% VL “. . n

,Gah.ﬁe..t:\ :uo.:&.M- LR S

SyTrEAns Sypriedd  QuIwnohe
oy $uo R Q@...J.b@.c,h.u@ vy

T e ity S0 guimoe «.@@s

UVOVNOHANEIA 1 ) &
10131510 BYDVNAHAOHIA . y : |
. //urﬁo%

fos

9 .mcwczn:nams
IOIISIa BVOVNOHANSIA
_1o141sia

@GNV FLVEIS yg1sia /4

AL SIS TP n ' :;
mwy — h ..@%mm@w..mawﬂ.ér..mumq
vuny S a&w ‘Pl $PISTF EBI L -9

4

O v wie poR wyynPimy pemirs | \
Tanpyy e Bl Someds wiiegd Q\Q.% : \

DrNOT0 ] STOETSE i % |~ OIS

w o —

— S — (mve ALngngs wif M4

gﬁﬁ R S LU o% qaddNom N_n\_,zou._,u, ST >30T o ;ré.,\év

A, .H-r.” S (r?g%ﬂf .- ¥ qz.( WDS#IP NZQM I.“l — I_D@E.GMU@ |
. . oS 0% | osst | (bvobypy )

ot
T

[

S P
et

R AR vty ey (NINO ALdHd)
v, | caviin s macen stk ispissen s e a9 hoieg fureeis) q&m%gﬁa..ﬂﬁ@m
et telde et e el e et 2§ e
L SR L T PN R [ T r e .n .ﬂa@gﬁﬁﬁﬂgiﬁgggg
e n SN i romyenty EdgPnneepndh PeBedtnd
I R B . madErz zi 16 @2z 1 1 aapbong
: w DiiG i 15102 LbbE Jeydd

Tawe et o dmpas . AT BN ATA L v o

TSV MPALY
L A ISV ¥ALS
SRV TAIS ®OS gumawulvak 1S58 | b{ElbY

r

Silg *p 209

—_—t

I .sa&b

¥ g rA

"ON LI3JHS TVYNOoLLIaayv
oy

&
&



License No. 16/2018

Form - IX
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By proceedings No. O.Mu.C1/16510/2019 dated 01.06.19 of the

District Collector, Virudhunagar, the explosive factory M/s. Sri Marimman

Fire Works and Amorces Industries located in Narayanapuram Village,

Sivakasi Taluk, has been ordered to have the chemical quantities re-

determined as follows:

Previously Determined Quantity Re-determined
Quantity and issued
Sulphur Chlorate Sulphur Chlorate
Quantity per batch 50 1100 1000 1100
Annual quantity 200 1470 4000 1470
sd/- 6.6.19

Additional District Magistrate and
District Revenue Officer,
Virudhunagar — 626 002.

Virudhunagar District.
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PARTNERSHIP DEED
TI—IISEDEED OF PARTNERSHIP made on this 25t Day of June, 2018 by and between:

(1) Sri.R.SEENIVASAN, Aged 55 Yrs, Son of Sri. N.Ramasamy, Residing at D.No.1,
Gomay r}h Nayagam Pillai Street, Thiruthangal Town-626 130, Sivakasi Taluk, Virudhunagar

%f\ Distri¢t hereinafter called the party of the FIRST PART;

(2) Smt. S.SULOCHANA, Aged 55 Yrs, Wife of Sri.R.Seenivasan, Residing at: D.No.1,
Gomathi Nayagam Pillai Street, Thiruthangal Town-626 130, Sivakasi Taluk, Vu'udhunaga.r
Distritt hereinafter called the party of the SECOND PART; &

& (3) Sri. S.GOPI, Aged 26 Yrs, Son of Sri. R.Seenivasan, Residing at D.No.1, Gomathi
Nayagam Pillai Street, Thiruthangal Town-626 13-, Sivakasi Taluk, Virudhunagar District,

Hereifjafter called the party of the THIRD PART;
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Whereas the parties were carrying the business of Manufacturers & Sales of all kinds
of Amorces & etc., entitled M/s. We Two Amorces Industries, Holding Explosive Licences
»3;;‘ .No. E/HQ/TN/20/829(E32097) in Form LE-1,& E/HQ/TN/21/1335{(E35719) in Form LE-3

Factoify Act Licence, Sales Tax Regn., Certificates, Arms Act Licence in Form - II and etc
Licenses at NOC S.Nos.264/5D, 265/1, 265/2, 265/3A, 265/3B, & 265/4 of Naranapuram
Village, AND S.Nos. 430/1, 430/2, 438/1A, 438/1B, 438/2 & 440/1 OF ANUPPANKULAM
VILLAGE, SIVAKASI Taluk, Virudhunagar District.

' And whereas the parties are Decided to Cha i
/5.7y SEREE MARLAMMAN FIAENGIS & AMOCCES HNOUSTRT s

s

AND WHEREAS it is deemed necessary and expedient and in the best interest of the parties
concerned, to reduce the terms and conditions governing this Partnership to writing.
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NOW THIS DEED OF PARTNERSHIP WITNESSETH AS UNDER

1: The name and style of the Partnership Firm shall be
M/s. “.SHRcE MARIAMMAN . FIREWORKS -& AMORCES -INDUSTRI=S®
. 2. The terms and conditions of this Partnership Deed shall be deemed to have come into
-.{» i effect from the 25t Day of June, 2018.
3. The Principal place of business at NOC S.Nos. 264/5D, 265/1, 265/2, 265/3A,

265/4, of Naranapuram Village, AND, S.Nos. 430/1, 430/2, 438/1A, 438/1B 438/2 &
. 440/ 1 of Anuppankulam Village, Sivakasi Taluk, Virudhunagar District and the Office
of business at: D.No.D.No.3, Gomathi Nayagam Pillai Street, Thiruthangal-626 130,
. Sivakasi Taluk, Virudhunagar District.

‘The business of the firm shall be Manufacturers & Sales of all kinds of Amorces & etc.,
#The firm shall also carry on such other business or businesses as may be decided by
the partners from time to time.
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The firm shall have the liberty to open branch(es) at such other place(s) as may be
mutually agreed upon from time to time. All the necessary Explosives Licenses in
Form LE-1 & LE-3 Panchayat Running Licence, Sales Tax Registration Certificates,
and etc., Licenses shall be applied in the name of the Partnership and the same shall
be treated as the property of the firm.

[.4..]

The partnership firm shall maintain proper books of accounts; all the books and
records shall be kept at the Principal place of business; each partner or his or her duly
authorized agent shall have access to the books of accounts of the firm at all reasonable
hours to inspect and 10 take copies thereof.

The partnership firm shall open Bank Accounts in the name of the firm and all the
partners are entitled to operate the accounts, jointly or severally.

The fixed capital of the Partnership firm as follows:

1. Sri.R.SEENIVASAN" First Part Rs. 1,00,000/-
2. Smt.S.SULOCHANA Second Part Rs. 1,00,000/-
3. Sri. S.GOPIX Third Part_ Rs. 2,00,000/-

Total Rs. 4,00,000/-
The partners shall not withdraw their fixed capital from the firm at any time. The
partners shall bring in additional sums as their capital as and when necessary.

A simple interest on product method shall be provided at the rate as decided by the
partners from time to time not exceeding 12% per annum or such other rate as
prescribed by the Income-Tax Act, 1961, as amended from time to time, on the
balance held in the name of the partners, whether termed as Capital Account, Current
Account, or otherwise. But no interest shall be charged if there is a loss before
making any provision for interest.

All the partners shall take active interest in the conduct of the partnership Business.
The maximum remuneration to be paid to the partners shall be calculated at the rate
of 90% of the first Rs.75,000/- of the book profits as defined by the Income-Tax Act, or
Rs.50,000/- whichever is more, at the rate of 60% of the next Rs.75,000/- of the Book
Profits, at the rate of 40% of the balance of book profits. In case of loss, the maximum
remuneration allowable shall be Rs.50,000/-. The total remuneration shall be divided
among the working partners equally. In any event, a minimum salary of Rs.18,000/-
per month shall be paid to each of the managing partner.

The partnership firm shall close its accounts on the 31st Day of March every year. The
net profit or loss arrived at after charging all expenses and out goings incidental and
incurred for the purpose of the business of the firm, remuneration to partners and
interest to partners shall be divided as follows:

l. Sri.R.SEENIVASAN First Part 25%

2. Smt.S.SULOCHANA Second Part 25%

3. Sri. S.GOPI Third Part S0%
Total 100%

The partnership shall be terminable "AT WILL"

It shall Hféreby be agreed to by all the partners that no value shall be placed upon the

goodwill of this firm at the time of retirement, death, insolvency of any of the partners,

or at the time of change in profit-sharing proportions among the partners. The retiring
.partner(s) or his or her or their representative(s) or assignee(s) or the legal heir(s) of

/f;'?ﬁm%_deceased partner(s) shall be entitled only to the amount standing to the credit of
~1h'»j$43§ her account at the tic of his or her retirement or death or insolvency.
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All the partners are empowered jointly or severally to deal with the disputes in the
Court of Law and also to attend or represent any Government or Quasi Government
Offices or Departments, Central or State, on behalf of the firm.

Bank Accounts, Hundies, Cheques, Drafts, Bills and other Negotiable Instruments
shall be operated upon by all the partners severally or jointly on behalf of the firm and
they are also empowered severally or jointly to raise loan from Banks, Government,
quasi-Government and private parties on behalf of the firm. For the purpose of raising
loans from banks and other financial institutions, all the partners are empowered to
offer the properties of the firm and of their own as security for the loans and to
execute and sign all the documents that may be necessary there for. The partners
shall be empowered to receive all letters, Registered Posts, Money Orders, Value
payable posts, and other postal communication that will be served upon the firm by
the Postal Department.

The partnership shall be carried on in good faith and without negligence to the
common good.

That the death, retirement or insolvency of any partner shall not dissolve the firm and
the remaining partners shall be entitled to continue the firm.

All the differences and disputes relating to the partnership on its dissolution, or
arising out of the Deed shall be resolved by arbitration under the Arbitration Act,
1940, or any other Act or Law prevailing in its place at that time and the decision of
the arbitration shal be final and binding on all the partners.

Any alternation or modification to any one of the provisions of this deed shall be
executed in Supplementary Deed of Partnership then and there.

In respect of all other matters not specifically provided for herein, the provisions of the
Indian Partnership Act, 1932, shall apply.

IN WITNESS WHEREOF, the parties hereto have set their hands on the day, month

@ year first above mentioned.

,Q . gQ\ AN A
PARTY OF THE FI S%RT.

PARTY OF THE SECOND PART.

& Gy

PARTY OF THE THIRD PART.
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Government of India
Form GST REG-06
[See Rule 10(1)]

Registration Certificate

Registration Number : 33ADSFS8924L1Z9

I. |Legal Name

SHREE MARIAMMAN FIREWORKS & AMORCES

2. ITrade Name, if any

SHREE MARIAMMAN FIREWORKS & AMORCES

3. Constitution of Business

Partnership

4. |Address of Principal Place of
Business

3, GOMATHY NAYAGAM PILLAI STREET,
THIRUTHANGAL, Virudhunagar, Tamil Nadu, 626130

5. |Date of Liability

6. !Period of Validity

From 10/09/2018

To

NA

7. {Type of Registration

Regular

8. |Particulars of Approving Authority |Centre

Signature
Signature Not ¥ t; d
Digitally signed%%}i GOODS
AND SERVICES:FAX NETWORK 1
Date: 2018.09.1050:45:40 IST
Name GIRISH SABARI RAJAGOPALAN
Designation Superintendent
Jurisdictional Office SIVAKASI - III
9. Date of issue of Certificate 10/09/2018

Note: The registration certificate is required to be pro

minently displayed at all places of business in the State.

the jurisdictional authority.

~—

~

“This is a system generated digitally signed Registration Certificate issued based on the approval of application granted on 10/09/2018 by




GSTIN

Legal Name

Trade Name, if any

Annexure A %

33ADSFS8924L1Z9
SHREE MARIAMMAN FIREWORKS & AMORCES INDUSTRIES

SHREE MARIAMMAN FIREWORKS & AMORCES INDUSTRIES

Details of Additional Places of Business

Sr. No.

Total Number of Additional Places of Business in the State

]

By

1

Address
S.No. 264/5D, 265/1, 265/2, 265/3A, 265/3B, 265/4, 430/1, NARANAPURAM ANUPPANKULAM,
SIVAKASI, Virudhunagar, Tamil Nadu, 626123




Annexure B

>

GSTIN 33ADSFS8924L1Z9
Legal Name SHREE MARIAMMAN FIREWORKS & AMORCES INDUSTRIES
Trade Name, if any SHREE MARIAMMAN FIREWORKS & AMORCES INDUSTRIES

Details of Managing / Authorized Partners

- 1 Name RAMASAMY SEENIVASAN
=~ Designation/Status . PARTNER
Resident of State Tamil Nadu
2 Name : SRINIVASAN GOPI
Designation/Status PARTNER
Resident of State Tamil Nadu
3 Name SEENIVASAN SULOCHANA
Designation/Status PARTNER
Resident of State Tamil Nadu
:\;}
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3 NON DISCLOSURE AGREEMENT (NDA)
] This Non Disclosure Agreement (NDA) is entered on the
34 Dayof febprumavy Two Thousand and Twenty
P : =
One (2021) between
|

Council of Scientific and Industrial Research (CSIR), a society registered under the
Societles Registration Act (XXI of 1860) and having its registered office at
Anfisandhan Bhavan, 2, Rafi Marg, New Delhi — 110 001 through Director, National
Environmental Engineering Research Institute, having its office at Nehru Marg,
Najpur (hereinafter called as *CSIR-NEERP, which expression shall, unless
repugnant to the context or meaning thereof be deemed to mean and include its
sucessors and permitted assigns) of the one part, ’

8
£ _Yor Shree Ma;iamman Fireworks &

m@\‘fes Industries @:\/

-

Partner

i
B
g

b 22 4]




’ and

M/s SHREE MARIAMMAN FIREWORKS & AMORCES INDUSTRIES having
registered office at no 3, GOMATHI NAYAGAM PILLA! ST, S.N.PURAM ROAD,
THIRUTHANGAL 626130, VIRUDHUNAGAR DT (Tamil Nadu) (hereinafter
referred to as ‘SMFAJ which expression unless otherwise provided shall include its
representatives, successors and permitted assigns) of the other part

WHEREAS, CSIR at its National Environmental Engineering Research Institute
(CSIR-NEERI) located at Nehru Marg, Nagpur 440020 (hereinafter referred to as
CSIR-NEERI) has developed expertise in the field of environmental science and
engineering, including such areas as water treatment, deriving value from waste,
hazardous waste management, environmental impact assessment, environmental
technology development, and environmental biotechnology.

WHEREAS CSIR-NEERI has developed processes, molecules and materials for
possible application in fireworks and firecrackers using CSIR-NEERVI's additives and
by using Barium Nitrate & Potassium Nitrate as oxidizers, Aluminum powder as
fuels, STAR [/ SAFAL / SWAS formulations (hereafter called as "GREEN
FIREWORKS / GREEN FIRE CRACKERS").

WHEREAS, during the course of the collaboration, it may become desirable for each
Party ("Disclosing Party”) to disclose to the other Party (“Receiving Party”) the
information to the Disclosing Party considers to be confidential and proprietary to it
(“Confidential Information”); and

WHEREAS, SHREE MARIAMMAN FIREWORKS & AMORCES INDUSTRIES
and NEERI desires to protect the confidentiality of each other's Confidential
Information.

NOW THEREFORE, in consideration of above, the Parties hereby agree to follow
the Modalities detailed in ANNEXURE 1.

Definitions. As used herein:

i) “Confidentiat Information” shall mean any and all information proprietary to
CSIR-NEERI, including information of a technical, engineering, operational,

strategic or economic nature, including physical embodiments thereof, .

disclosed, provided or revealed pursuant to this Agreement. Confidential
Information disclosed in a documentary or tangible form shall be marked to
indicate its confidential nature.

if) “Effective Date” shall mean the date first written above.

For Shree Mariamman Fireworks &
Amorces Industrios

4 VAG“B“

ruriner




AGREEMENT on Confidentiality, Nondisclosure and Limited Use:

As part
confident
agrees th

1)

i)

i)

iv)

vi)

vii)

viii)

of each party’s covenant to protect the confidentiality of each other's

ial information disclosed during the course of the collaboration, each party
at:

The receiving party will use the confidential information solely for the
purpose of this agreement.

This Non Disclosure Agreement will be effective for Two years from the
date of signing of the Agreement and can be terminated by either party by
submitting a one-month notice in writing.

During the tenure of the agreement and Five years thereafter the SMFA!
undertakes on its behalf and on behalf of its employees/associates/
representatives to maintain strict confidentially and to prevent disclosure of
the information.

SMFAI shall not file any application for seeking intellectual property rights
in its own name or in the name of its associates or any other person on
any matter relating to the information disclosed under this secrecy
agreement. SMFAI shall not also oppose or direct or cause any person to
oppose any application seeking intellectual property rights relating to the
information filed by CSIR-NEERI.

SMFAI shall not use information for any purpose other than specified
under this agreement.

SMFAI shall not disclose information to others and shall not publish any
information / data.

Confidential Information will be received and maintained by SMFAI
Fireworks in confidence and not disclosed to others. SMFAL! will exercise
reasonable efforts to prevent others from gaining access to Confidential
information.

Limited Use: The agreement has limited use for purpose demonstratign
and testing, replication and duplication of this for any commercial
application is not permissible.

3. Exclusions. The confidentiality and nondisclosure provisions of this Agreement
will not apply to Confidential information which:

i}
Rgs

was properly known to SMFAL , prior to receipt thereof from CSIR-NEERI;

hree Mariamman Fireworks &

I
Amogl;(;s Industries

Partner




Ia

iy is or becomes generally publicly available, other than by violation of this
Agreement by SMFA

i) becomes available to SMFAI from a source, other than CSIR-NEERY|,
which is entitled to disclose it;

iv) is independently developed by employees of SMFAI who have had no
access to the Confidential Information disclosed pursuant to this
Agreement.

Any dispute between the parties arising from this Agreement shall firstly be
settled amicably through negotiations and dialogue in good faith, failing which
the same shall be referred to Delhi international Arbitration Centre (DIAC),
Delhi High Court, New Delhi and shall be settied by Arbitration which shall be
conducted in accordance with the provisions of (Indian) Arbitration and
Congciliation Act, 1996 or any subsequent amendment thereof. The seat of such
Arbitration shall be at New Delhi, india and the language shall be English. The
Award shall be final and binding upon the Parties. This Agreement shall be
governed and construed in accordance with the Jaws in India. Each party shall
bear and pay its own cost of arbitration proceedings. The provision of this
clause shall not become inoperative notwithstanding this agreement expires or
ceases to exist or is terminated or revoked.

25

SEAL OF PARTIES

In witness whereof the parties hereto have signed this agreement on the day, month

and year mentioned hereinbefore.

For and behalf of the

SMFAI

’1,;: Signature & vé : (7"?’“

Name: S.GOP!

i ion: PARTNE
Desiga o R R A FIREWORKS

Seal & AMGRCES INDUSTRIES
4, Anuppankulam Road,
Witne%ar inapuram Village & Post,

(Name Ry §igakpst - 626 189.
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Withesses:
(Name & Addréss) « v 10T
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N s :
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For and behalf of the CSIR-NEERI

Signature

Name Dsk. Sadhane S- R&ljcl_b-n
Designation Ch. Sdenhist A Hemd

AT RN P e P vt el
Seal %2t HNE; | DEESNHRIAk Rayalu =
e Iafirs @ 950 /Chief Scientist & Head =
S oAt wwaTd usUT ;
Cavicormental Matenials Division
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Annexure 1

CSIR-NEERI shall characterize the raw materials to be used in the manufacture
of fireworks and fire crackers by SMFAI. List of chemicals are given in Annexure-
2 (which will incilude new additives and other chemicals given by CSIR-NEERI
with MSDS).

CSIR-NEERI will give details about the proprietary additives (Confidential
information) which will be used in the conventional fireworks and fire crackers
formulations for reducing the dust, PM 2.5, PM 10and also to take trials with
CSIR-NEERI team.

CSIR-NEERI shall test finished products manufactured by SMFAI based on
CSIR-NEERI technology / know-how. List of products are as per Annexure-3.

SMFAI shall take trials of fire crackers and other fireworks products using
conventional oxidizers (KNOs, BaNQOsz etc.) along with the proprietary additives
developed by CSIR-NEERI which shall be called as GREEN FIREWORKS /
GREEN FIRE CRACKERS.

SMFALI shall take trials for products manufactured in SMFAI using CSIR-NEER!'s
new formulations (STAR / SAFAL / SWAS formulation) which is also called as
GREEN FIREWORKS / GREEN FIRE CRACKERS.

SMFAI shall take various trials along with and in presence of CSIR-NEERI team
members.

After testing the products prepared by SMFAI using different additives and new
formulations CSIR-NEER! will share the test resulis (report) to the industry.
CSIR-NEER! will transfer the technology / know-how to indusiry after which
manufacturer, shall print the GREEN FIREWORKS / FIRE CRACKERS along
with logo of CSIR-NEER! on their products which are manufactured based on
CSIR-NEERI technology / know-how.

The same shall be informed to Ministry of Environment, Forest & Climate
Change, Central Poliution Control Board and Petroleum and Explosives Safety
Organization as per the requirement.

One time technology fee mutually agreed for SMFAI on non-exclusive basis will
informed to SMFAL

CSIR-NEER! shall provide hands-on training in handling raw materials, emission
testing and performance testing

CSIR-NEERI! shall impart awareness fo general public, industrialists, students,
visitors and beneficiaries about the potential of GREEN FIREWORKS / GREEN
FIRE CRACKERS and its advantages, synergy with environment.

CSIR-NEERI and PESO jointly along with TANFAMA shall create testing facilities
at Sivakasi for testing emissions in fireworks / firecrackers and also for testing of
raw materials used in the industry.

For Shree Mariamman Piveworks &
ZAmorces 1

s Industries
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=+ QR CODES etc. shall be released for each formulations and factories by CSIR-
NEERL This will give full information about unit, types, test conducted, green
crackers composition (broad) and green crackers logo too.

o Certification number shall be valid for 2 years and extended after mutual
discussion / communication for every 2 years without any costs, however, in case
of new improvements and need specified by MOEFCC / CPCB, the same may be
discontinued and new formulations can be introduced.

All these modalities are framed to expedite the process of development which may
be modified / revised as per the prevailing requirements, norms and governing
regulations of both the organizations / parties.

For Shree Mam,h
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Annexure :2 - Raw materials (Chemicals)

1.

VONGUAWN

Aluminium powder (various grades)
> Aluminium powder 999
Aluminium powder-666
Atuminium powder-333
Aluminium powder-
Aluminium powder-
Aluminium powder-
Barium Nitrate

Strontium Nitrate

Sulphur

Charcoat

Dextrin

PVYC resin

Aluminium chips

Potassium Nitrate

For Shree Mariamman #i:..00.. &

Amorces Industries
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Xnnexure :3 - Products

FLLOWER POTS
1 | Flower Pots Big
2 | Flower Pots Giant
3 | Flower Pots
4 | GROUND CHAKKAR
5 | Ground Chakkar Ashoka
6 | Ground Chakkar Special
. 7_{ Ground Chakkar Deluxe
FIRE CRACKER
~ 8 | BUILI Firecracker
9 | Atom bomb
10 | Rockets
11 | ONE SOUND CRACKERS
PENCIL
12 | Small Pencil
13 | Big Pencil
4 | TWINKLE STAR

!

Foﬂlree Manamman Fireworks &
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This Memorandum of Understanding (MoU) is made effective and entered

into on the 37 day of Fehsuiumy Two Thousand and Twenty
One (2021) i

CBuncil of Scientific and Industrial Research (CSIR), a society registered under the Societies
Registration Act (XX1 of 1860) and baving its registered office at Anusandhan Bhavan, 2,
Rafi Marg, New Delhi — 110 001 through Director, National Environmental Engineering
Research Institute, having its office at Nehru Marg, Nagpur (hereinafter called as “CSIR-
NEERIY’, which expression shall, unless repugnant to the context or meaning thereof be
dgpmed to mean and include its successors and permitted assigns) of the one part,

no

between

] and

Mjs SHREE MARIAMMAN FIREWORKS & AMORCES INDUSTRIES having
registered office at NO 3, GOMATHI NAYAGAM PILLAI ST, S.N.PURAM ROAD,
THIRUTHANGAL- 626130 VIRUDHUNAGR DT (Tamil Nadu) (hereinafter referred to as
‘SE‘VIFAI’ which expression unless otherwise provided shall include its representatives,
successors and permitted assigns) of the other part

/Y L 8 G
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HEREAS, CSIR at its National Environmental Engineering Research Institute (CSIR-
NEERT) located at Nehru Marg, Nagpur 440020 (hereinafter referred to as CSIR-NEERI) has
developed expertise in the field of environmental science and engineering, including such
areas as water treatment, deriving value from waste, bazardous waste management,
environmental  impact assessment, environmental technology development, and
environmental biotechnology.

WHEREAS CSIR-NEERI has developed processes, molecules and materials for possible
application in fireworks and firecrackers CSIR-NEERI’s STAR / SAFAL / SWAS
formulations (hereafier called as “GREEN FIREWORXKS / FIRE CRACKERS™).

M/s SHREE MARIAMMAN FIREWORKS & AMORCES INDUSTRIES

is desirous to associate with CSIR-NEERI through this instrument of MOU on following
modalities:

1. Modalities of MoU:

» CSIR-NEERI shall characterize the raw materials to be used in the manufacture of
fireworks and fire crackers by SMFAL.

» CSIR-NEERI shall test and certify the finished products manufactured by SMFAI

o SMFAI shall take wrials of firecrackers and other fireworks products using conventional
oxidizers (KNO;, BaNOj etc.) along with the proprietary additives developed by CSIR-
NEERI which shall be called as GREEN FIREWORKS / GREEN FIRE CRACKERS.

e SMFAI shall take trials for products manufactured in SMFAI using CSIR-NEERI’s
STAR /SAFAL / SWAS formulation which will also be called as GREEN FIREWORKS
/ GREEN FIRE CRACKERS

o SMFALI shall take various trials along with the presence of CSIR-NEERI team members
in SMFAI manufacturing units.

e CSIR-NEERI will give details about the proprietary additives which will be used in the
conventional fireworks and fire crackers, and also to take trials with CSIR-NEERI team
in SMFAI manufacturing units.

¢ (CSIR-NEERI shall inform the technology transfer fee details & terms of technology
transfer to SMFAIL The technology will be transferred to the SMFAT as per the procedure
of CSIR-NEERI on non-exclusive basis only.

¢ A Non-Disclosure Agreement (NDA) will be followed after signing the MoU.

o (CSIR-NEERI shall provide hands-on training in handling raw materials, emission testing
and performance testing

o CSIR-NEERI shall impart awareness to general public, industrialists, students, visitors
and beneficiaries about the potential of GREEN FIREWORKS / GREEN FIRE
CRACKERS and its advantages, synergy with environment

2. The MoU is a nonbinding statement of the parties’ mutual understanding of proposed
collaboration framework without any financial burden. The MoU is not intended to create

For Shree Mariamman Fireworks &
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9.

10.

any legally enforceable rights or obligations in respect of either Party, Including any
obligation on their part to enter into any supplementary MoU.

Notwithstanding anything in this MoU, any liability, claim or damage attributable to
CSIR-NEERI arising out of this MoU, shall under no circumstances exceed the amount
received by CSIR/NEERI frorn SMFAT under this MoU.

CSIR-NEERI and SMFAI undertake on their behalf and on behalf of their subcontractors
/ employees / representatives / associates to maintain strict confidentiality and prevent
disclosure thereof, of all the information and data exchanged / generated pertaining to
work under this MoU for any purposes other than in accordance with this MoU.

SMFALI shall not file any application for seeking Intellectual Property Rights in its own
name or in the name of its associates or any other person(s) on any matter relating to the
information disclosed to it by CSIR-NEERI under this MoU save with the written prior
approval of CSIR. SMFAI shall not oppose, direct or cause any person to oppose any
application seeking intellectual property rights relating to the formulations of GREEN
FIREWORKS / GREEN FIRE CRACKERS filed by CSIR..

Neither party shall be held responsible for non-fulfillment of their respective obligations
under this MoU due to the exigency of one or more of the force majeure events such as
but not limited to Acts of God, war, flood, earthquakes, strike, lockouts, epidemics, riots,
civil commotion, etc. provided on the occurrence and cessation of any such events, the
party affected thereby shall give a notice in writing to the other party within one month
of such occurrence or cessation. If the force majeuwre condition continues beyond six
months, the parties shall then mutually decide about the future course of action.

During the tenure of the MoU parties hereto can terminate the MoU for violation of any
of the clauses of the MoU or giving one month’s notice in writing to the other party.
Failure of any party to terminate the MoU on account of breach or default by the other
shall not constitute a waiver of that party’s right to terminate the MoU.

All notices and other communications required to be served by either party under the
terms of this MoU, shall be considered to be duly served if the same shall have been
delivered to, left with or posted by registered mail or emailed to the other party at its last
known address of business.

No amendment or modification of this MoU shall be valid unless the same is made in
writing and agreed to by both the parties or their authorized representatives and
specifically stating the same to be an amendment of this MoU. The modifications /
charges shall be effective from the date on which they are made / executed, unless
otherwise agreed to.

Any dispute between the parties arising from this Agreement shall firstly be settled
amicably through negotiations and dialogue in good faith, failing which the same shall be
referred to Delhi International Arbitration Centre (DIAC), Delhi High Court, New Delhi

For Shree Mariamman Fireworks &
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and shall be settled by Arbitration which shall be conducted in accordance with the L? (
provisions of (Indian) Arbitration and Conciliation Act, 1996 or any subsequent
amendment thereof. The seat of such Arbitration shall be at New Delhi, India and the
language shall be English. The Award shall be final, and binding upon the Parties. This
Agreement shall be governed and construed in accordance with the laws in India. Each
party shall bear and pay its own cost of arbitration proceedings. The provision of this

clause shall not become inoperative notwithstanding this agreement expires or ceases to
exist or is terminated or revoked

I1. The MoU has limited use for demonstration, formulation and fabrication of Green
Crackers / Green Fireworks (processes, molecules and materials developed by CSIR-
NEERI), replication and duplication of this for any commercial purpose / application is
not permissible.

12. SMFAI shall defend, indemnify and hold harmless CSIR-NEERI, its affiliated
organizations, and their respective directors, officers, employees and agents from and
against any and all claims, assessments, liability, damages, loss, loss of property & life,
obligations, suits, demands, costs, charges, fines, fees, penalties and expenses arising
from acts or omissions in performing this MoU.

13. This MoU shall come into force for all purposes and intents with effect from the date of
signing of this MoU and shall remain valid for 3 years unless any of the parties gives a
written notice 1o the other party of its intentions to terminate the MoU, 90 (ninety) days in

14. advance. The MoU may be extended for a further period and on such terms and
conditions as may be mutually agreed.

SEAL OF PARTIES
In witness whereof the parties hereto have entered into this MoU effective as of the day and
year first above written.

For and on behalf of CSIR-NEERI For and on behalf of SMFAX
Signature &"'X& Signature .. i/é- GUVY’

|74
Name P Sadhane . Qu.j alu Name S.GOPI

Designation L

b e Designatitgh ER
- 7@ gr & adnana Ra\,a E ﬁ)Eﬁﬁﬂf?mMII)IA.I\T.F’IRET/VORKS
S‘cal I _: asiennst § Head ¢ Seal 4&;4“4030" INDUSTRI“S
) Wm—?r\‘ ;«1 r‘.-\:‘s.lx:v‘:\z-snon - ‘ ; -‘-luppankul‘*m "’load

TS 22 b Y A S arana
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Sr No. Between CSIR-NEER] and Registration Number
679 M/s. A.V.M Pyrotech (AVMPT), Tamil Nadu NE /TN /481-01 /2021
680 M/s. Jayadharshini Fireworks (JDFW), Tamil Nadu NE /TN / 482-01 /2021
681 . M/s. Alankar Explosives Industries (AE!), Tamil Nadu NE /TN / 483-01 /2021
682 M/s. Chitra Sparklers (CSS), Tamil Nadu NE /TN / 484- 01 /2021
683 M/s. Muthukanna Fireworks Industries (MKF!), Tamil NE /TN /485-01 /2021
Nadu
684 M/s. Babu Fireworks Industries (BFWI), Tamil Nadu NE / TN / 486-01 /2021
685 M/s. Glasco Fireworks (GFW), Tamil Nadu NE /TN /487-01 /2021
686 M/s. Maa Dhaarani Fireworks (MDFW), Tamil Nadu NE /TN / 488- 01 /2021
687 M/s. B. Revanesh Pyro Technic (BRPT), Tamil Nadu NE /TN / 489-01 /2021
688 - M/s. Jeyaleela Fireworks (JLFW), Tamil Nadu NE /TN /490-01 /2021
689 M/s. The Modern Fireworks Factory (TMFF), Tamil NE /TN /491-01 /2021
Nadu
690 M/s. Maya Sparklers Factory (MSF), Tamil Nadu NE /TN / 492- 01 /2021
691 _M/s. Sri Durkesh Fireworks (SDFW), Tamil Nadu NE /TN /493-01 /2021
692 M/s. Akshara Fireworks (AKFW), Tamil Nadu NE /TN / 494-01 /2021
693 M/s. Sivan Fireworks Industries (SFW!), Tamil Nadu NE /TN / 495- 01 /2021
694 M/s. M.S.K Fireworks (MSKFW), Tamil Nadu NE /TN / 496- 01 /2021
695 M/s. Shree Mariamman Fireworks and Amorces NE /TN /497-01 /2021
Industries (SMFAI), Tamil Nadu
696 M/s. Rajavel Fireworks Factory, Tamil Nadu NE /TN / 498-01 /2021
697 M/s. Swagat Fireworks (SWFW), Osmanabad, NE / MH / 499- 01 /2021
Maharashtra
698 -M/s. Khema Fireworks, Indore, Madhya Pradesh NE / MP / 500-01 /2021
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‘{RHWR]G"'ernmemoHndm 7 -
e 3R S HATY | Ministry of Commerce & Industry |
ﬂaﬁnmmn Aerpes "gwrwm ('aiﬁ) | Petroleum & Explosives Safety Organisation (PESQ)
{4 | Formerly- Department of Explosives
05, 3R 31 W aried, é . Gﬂ—ﬁ; mﬂsw WWFHUIFRDC Complex, Near EST Hospital, Sivakasi West
foren faw YR, aﬁm Rarerily Dist. Virudhunagar (TN) Sivakasi 626124
B (Phone):- 254253 | e (Fax):- 255233
é A Email: dyccuswakam@»xplosw»s gov.in
T (No 1y EFHQITNR20S2H(EI 20T oAt (Datey: 270372
#a1 A | To.
Moy Shree Marmoan Frrewanks & Amorces Industies.,

e 3 Gaaratht Nazaan pullae Street. Sengamalanacliarpuram Road. Thiruthangal Road, Sivakasi (TN) — 626 130, Town/iilluge - Thiruthungal
" s VIRUDBUNAG AR, St Tunnl Nudu, Pincode - 626130

BT Suivey Nuwy) 264550 265°1.2.3A 3B, 4,4301,2 mlm IB,.‘!. 44071, T NARANAPURAM & ANUPPANKULAM, &1 VIRUDHUNAGAR. 58 Tamil Nadu ¥ SfGraR
& Rfmfo &g frepies Fm, 2008 5 Jaid LE-1 5 Glﬁiﬁ‘?‘d T E/HQITN/20/829(E32097) & AdHIERU Hef )

Manufacruning of Amorees.Fiie Works at Survey Nots).:264/5D 265/1,2,3A,3B.4. 430/1,2 438/1A.1B.2, 440/1, NARANAPURAM & ANUPPANKULAM, Dist.
VIRUDHUNAGAR. Tanul Nadu -Lixcence No.: E/HQ/TN/20/829(E32097) gramied in Formn LE-1 of Explosives Rules, 2008 - Renewal regarding

‘lm 1 Sa,
~1~513U§aﬁmﬂ?ﬂmw 30 1 27/03/2023 BT e TRV Y| Bl fan, 2008 F SRET T LE-1 H O Sqmity i 317372028 06 RGO eR TS

Retirence 1o your letter No : 83330 dated: 27/03/2023, the subjeet licence duly renewed upto 31/3/2028 and issued in Form LE-1 of Explosives Rules, 2008 is forwarded herewith.
37l & sl TeiERu & o el e RAiw 31703/ 2028 § TR 3 ST ©f A9 S,
Fon Turther renewstl of licence, please sulinil the toliowing documents so as to reach this office an or before 31/3/2028.
. UFY 3RS-1 B faftraa gof wa geeafva smae=)
Apphcation m Form RE-1 duly filled n and sigaed.
. U A iy a8 & IR YeH) @1, wies Fad, 2008 3 dgd AiiE Jilde Qe W Iuaa §-2ar g & Aiem | eieii| e iiars s e 9 gl
Licence fees renewable for one to five veans. o be submitted online through e-payment facility availuble on online application portal under the Explosives Rules, 2008.
. ¥HifeS T & T I S
Original heence with approsved plan
. FWEFFE’QIU AERICH (AUH, 21y & AIH n’_liﬂ’a?."l-fuw‘_’{l
In this connection. plzase also reter 1o Rule 142 o Explosives Rules, 2008. 39 mﬂﬁ%mﬁmﬁmm(m) mmaﬁm?ﬁm%l

onare advised W Pk wooounts b explosives as per conchitions of licence.

Sul

UTEH | Your's fasthfully

(Tﬂm\’ﬂﬁﬂ Mohanlal Jana)
Iu fwpies Foae | Dy. Controller of Explosives
ﬁﬁq = fewpics Foas | For Dy. Chiet Controller of Explosives
e | Sivakasi
ﬁm i) | Copy Furnanded 1o
e ﬁf@l’é’(‘f 1 District Magistrate). VIRUDHUNAGAR (Tann! Nadu)- W%m {for information.)

Ha 94 TH famies 195 | For The Dy. Chicf Controller of Explosit

RraTeml t Sival

(f® TEETH O andea 31 Rufd, Wmmmmm@hup Hpeso.gov.in §8.)

(For more mformation 1egarding status.fees and other details please visit our website http: /ipeso.gov.in)

Note :- This is system generated document does not require physical signature. Applicant may take prlntout for their
records.




ST TP TR €.-1 | LICENCE FORM LE-1
(FRremiee fam, 2008 1 SRR 4 3 41 1 8 ST 1) T (@) 2R L{
. (See article 1(a) to (g) of Part | of Schedule [V ot Explosives Rules, 2008) 5
.mwmﬁsooméwmmmmmaﬁ%m%mm
Licence 10 manufacture : (c) fireworks and/or gunpowder exceeding 500 kilogrammes at any one time.
ST ¥ (Licence No.) : E/HQ/TN/20/820(E32007)
B Y (Annual Fee Rs): 6100/-

1. Lawence s hereby granted to

M/s. Shree Mariamman Fireworks & Amorces Industries (G{ﬁﬂ-ﬁ?ﬂ'/ Occupier : Shri S. Gopi), D.no- 3 Gomathi Nayagam pillai
Sucet. Sungamalanachiarpuram Road, Thiruthangat Road, Sivakasi (TN) - 626 130, Town/Village - Thiruthangal, District-
VIRUDHUNAGAR. State-Tamil Nadu, Pincode - 626130

&) I SFET Y S )
* ST @Y MRARY | Status of licensee : Partnership Firm
AR d frafifea .
& foru fafimrg 81 ~ Manulacture of -
Licetiee ss validonly tr the Amorees, Fire Works - $ﬁﬁﬁfm$f%ﬂ{l
l.-_!'n'.\ me purpose
@ fawpTesi & Fafafed fowl, veor ok mm & R _ftar 81

srsnee s vali tor the ollowing kinds and quantity of explosives: -- (&) (a)

® A IR o i SR 7ym SUHHFT HE st o wm
S$r. No. Name and Description Class & Division Sub-division Quantity at any one time
1. Amorces 7.2 2 45.5Kg.
2 Fire Works 7,2 1&2 4425 Kg,
S Pafet@a Yefm s § s e S g i . YT . (Drawing No.) E/HQ/TN/20/829(E32097)
The licensed premuses shall conform 1o the following drawing(s): - " feim (Dated) 22/05/1990

6 I uiveR Ao ol v fa &1 The licensed premises are situated at following address:

Survey No(s). 264/5D 265/1,2.3A.3B,4, 430/1,2 438/1A,1B,2, 440/1 . 7T (Town/Village) : NARANAPURAM & ANUPPANKULAM, TRIT 41T (Police Station) ¢ -
SIVAKASI

R (Distnien VIRUDIUNAGAR XY (State) Tamil Nadu e ECAES {Pincode)
ZIHIU (Phaone s €. A (E-Mail) T (Fax)

- d!ﬁfﬂ ufeme A Fafafaa ﬁﬁlﬂ]‘q S{F{ﬁg %] 02 nos of WP filling/mixing sheds, 02 nos of GP filling/ mixing sheds, 3 nos. Fuse making/wrapping/cutting sheds,
T hoenaed prentises consist of following . 08 nos. Manufacturing and finishing sheds, 1 no. Twinking star dipping, 4 nos. DP, | no, fuse transit shed, 01 no
B o it " chemical mixing, 01 no chemical dipping. 2& 2 first and second stage drying sheds, 9 nos, Over

pasting/cutting,/box filling/pressing sheds. 01 nos packeting shed.
N I HAG HG O UG forpies s, 1884 3R I 1o ok feremiess Fram, 2004 & Iuae, wiat ol aiffed we ik SR Sued B
W44 EA U IrEd @ ol B
P vvnee s 2ranted subject o the provision of Explosives Act 1884 as amended from time to nme and the Explosives Rules, 2008 framed there under and the conditions,
..‘.g'f»n.,i candiians and the following Annexures.
T3 B H 9. 5 H 0 Sia e (R, i et ok s e afifa we gy
Draw ings tshowing site, constructional and other details) as stated in serial No. 5 above.

2. ¥3afes it s gEmeita 39 STty @ wid iR s T

Conditions and Additional Conditions of this licence signed by the licensing authority.
3 UﬁﬁTE; Annexure

Ug 3T aRE 31 9 1990 7 RAREFD TR This licence shall remain valid 6ill 31st day of March 1990,

TR 3rgwia. SfuFm o 39 Hefin Rrfr Pl an srget v 3 4 & ofy Pfde 3 sa 11 % 3t s Suafie 39 SRRy 3 il &1 aftmav sy ook
SIG OfeER ISR a1 I/ Wery Iuay A GRid el & S 781 U 9 W Rl a1 viied 9t o ged 8, Siei 98 e el ’

Tlas licence 1 hable w be suspended or revoked for any violation of the Act or Rules framed there under or the conditions of this licence as set forth under sel Set 1],
wherever apphicable. referred (o in Part 4 of Sehiedule V or if the licensed premises are not found conforming to the description shown in the plans and Annexure attached
hagto

-

Sd/-
T The Dae - 221051990 T faTwles (69 | Chief Controller of Explosives

Aoendinents :
¢ range mAuthonzed Signatory’Oceumict: Partners/Directors dated : 22/0672018
¢ Changem Postal Address dated . 24 07.2018

= Coanze m Authorized Signatory’Occupier: Pariners/Directors dated : 24/07/2018
* Naetdiment of Quantity of Explosives dated @ 18/03/2019

o Vawndmentin Drawings/Facibies. Prenvises dated : 18/03/2019

Iransters @

o Coamge w Licensee NamerAddress. Status dated : 24/07/2018

- TR0 & YRiHA & O =i
Space for Endorsement of Renewal
eI @) ardia Oy ®! aig ST IER & e ok =
Date of Renewal Date of Expiry Signature of licensing authority and stamp
27032023 310372028 WH@ﬁEﬁE?ﬁﬁ'ﬂﬂ'ﬁ iﬁalmlﬂn

Dy. Chicf Controller of Explosives, Sivakasi

BEAL AAE] : RwIes! 1 e 7 8 T9M A1 3% g uan i & ol iR gifse aramrer g

Statutory Warning : Mishandling and misuse of explosives shall constitute serious criminal offence under the law.




Note :- This is system generated document does not require physical signature. Applicant may take printout for

their records.
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(€ 11 | Ser 1)
e Rt s =Rt vew 7u e § 1 (3 16@) 3R @) ﬁ@%ﬁﬁﬁm%meﬁaﬁrﬁ. E/HQITN/20/829(E32097) T 31
Prafaf@a g

The Following are the conditions of licence number E/HQ/TN/20/829(E32097) to manufacture fireworks in Form LE-1 [articles 1(b) and {c)] granted b&( the
Chicf Controller or Controller of Explosives, °

i uRaR d @t faewiest @ fafmin sl 7 $ s Atdw . 3 & §e, TR U1 Satie I & wogw He § e s SiR 3= g fpies
s S SrRifed SUgea TR & Wam a1 §e QRidm w0 A S 118 aiftva e  war s
\\Ili|z::ll:!l:’-:\lyﬁi::r:n[I::f:ﬁl:’llscs Sh':l" b_e,ma'nuthclu.n-:d and kc_pl ina building substantially conslrucsed of brick, stone or concrete as per specification no 3 under

 hetubeoV ely constructed tireproof safe or of a type and design approved by the Chief Controller of Explosives

;T & W IS e T e ot e W 3R Fu% e qul fOpten 59 R T3t o1 SRR 41 AR T ST 59 TR ReT A 6
% ag favples & Hue 7 o T hed v, Sl SR el o gurmer Wie wu R fire | gad ok s = a S
e imerior of every building and receptacle used ror'eprOSiveg and the shelves and fittings therein shall be so constructed or so lined and covered as to prevent
the exposure o any iron or steel. of the detaching of any grit. iron steel or similar substance, in such manner s to come into contact with the explosive. Such
imterror, shelves and fittings shall, sv tar as reasonably practicable, be kept free from grit and othenwise clean,

: mmmuﬁmﬁmﬁﬁwﬂwr@m%mm@ﬁmﬁ%%@mﬁ%m%mmmm 3 YT & ferg =1 foar wmg 1
Fhe building or receptacle in which explosive is kept shall be used only for the keeping of such explosive and for no other purpose whatsoever.

+ IR 3 Y 3 ST 0 7 6 T, 4 ST S 4 0 e 1 % 96 5 o o5 1 e e on
Fueworks shalf be kept in separate receptacles or shall be so separated as to prevent explosion or fire communicating from one to the other. '

s ‘Ismammmmﬁwwmmw&wﬁm%ml ¢
\I explosives exceeding 0.5 kilogramme. in amount shall be packed and marked in accordance with the Schedule I1.

o sifarareh, T, YR e, el TS, YeH Yo WIS U1 Gomifsdl & fatimior & foy dees @ U gu U S Jud HUSITR] A e oo R 59
ITRSE & B ARON 4 1 6 H FURTRARGG Gt g8l UR e T s )

The ingredients for the manufacture of fireworks. serpents, paper caps. safety fuse/micro coard fuse or sparklers shall be kept in separate stores distinct from
vach olher and separated by safe distances as mentioned in the wble 4 or 6 of Schedule VIIL.

- TR T A S SR 11 FICH, URCT, Tae, SR UeR & SR fahiee) o i  nge 76 fee st ok 7 € 9 et wna s uReR
T T QT e i, AT 01 ao el & AR o) $Fd ghil
Nt non or sieel implements o1 stone implemients, such as mortars, pesties. grinders (chukkis) shall be used in the manufacture of explosives or shall be kept at
any nme m the licensed prenuses.. Only copper, gun metal or wooden tools are permissible.

. mﬁ%@ﬁm%ﬁ'ﬂfmgmammwsﬂm%'mmmﬁgaﬁqm@mm%wmﬁﬂﬁﬁmﬁ%ﬁmﬁm%ﬁﬁ I
\il explosives, as and when they are manufactured, shall be removed, without delay to the licensed place of storage and no explosive shall be allowed to
acvumulate in the place of manufaciure.

+ &ael gl 32 IR g A g & men 91 fafmior v e SiR 39 RIM R a1 39 e wel it o1 fafmEior i o w81 ve &t S
¢l oiq 39 P @t $1 g IR & gy snfoereh 331 o, fafmfor or e =i Sh afe; S v 3R / o y@ wg Al wer o fsten @
FITRI ) TS § 3R W B UgeeRi I ¢ |
\Munufacture shall only be camried on between sunrise and sunset and no lights shail be allowed in or near the place where fireworks are manufactured provided
that nothing in this rule shall apply to handling/manufacture of fireworks during dark hours if proper illumination with flame and/or dust proof motors, tight and
ntungs 15 provided in the arca and the place is guarded.

10 fodt o, U, Ramaens, vemi, 3= w4 8 SaanRia 01 fibies Tt @ srar B vt avg o) e o o St §) ar e s 8 Wl § st
SHT OT oA eI &Y ST URkER W A dl T S R A Wl S | FREM &5 HEE SHUE B S Aol g |
N ails, paints, matches, hights, any article of a highly inflammable or explosive nature or liable to cause fire or explosion or any acids or similar substances shall
~be brought or kept in the licensed premises. No smoking shali be allowed inside the factory.
ot TR S R Rpies! ok gt § & gl fipTes) & YR o1 iR SiR o TRy 3R € 2 3R 3R § 4 B 7@ 3R Rrpes fem,
s @ Sl Wi SfER) 1 2SR agt A sifiere, T siier R e ¥ A vt o R welfa s |
1t dreensee shall keep records and accounts of all explosives manutactured and of all stocks in hand in forms RE-2and RE-4 and exhibit the stock books and
1veurds to the officers authorized under rule 128 of the Explosives Rules. 2008, whenever such officer may call upon him to do so
: +irEr o | iy § RIFRY feaman 3 B o Reaear == ey g |
Noactivaty other than those specificd i licence shall be carvied out in the factory premises. -
- (et Sl IS SRt snaasTe B R TR & Wi @ Srare ufea § stard g |
[1:¢ licensee and the employee shall be conversant with procedure to be taken during the emergency within the premises.
: feg) ﬁﬂ&fﬂrmmgﬁaﬁ e @ of) gidagen aral o S URER | e Ugd UgH 31 Se o g8 e w9 & fro ks sitfram
412 3 gl % Juatl au Gren Sed w6l & gre wu F oo gl S 8, 39 iR o adE glae Sudes HYars s |
I 1ee access ta the licensed premises shall be given at all reasonable times to any inspecting or sampling officer and every facility shall be afforded o the officer
tew ascertaining that the provisions of the Act and the Rules and the safety conditions are duly obscrved. - . ]
15 o2 SR Wit 41 faeeies BdTe srTiauRS @ Rifed B sraa uReR a1 AR a1 el o1 WiRtE F 18 AReTa a1 pig aikad a
of el & o fore a1 U Ryl &1 fraiiaa e & frg, o O wiitiert &6t T & srelion] SHi@w weRia a3 Fedl ¢ 3k uiew weie ot
Riel W O1 VT VAR GRe S R oaTa ® §, JRE e ¢ SfeiciRe $4 Rl Bt ey wvm ok 88 miert @m iy sei &
ViR srureH 3 Reid & |
I ihe licensing authority or 2 Controller of Explosives informs m wruing, the holder of the licence to execute any repairs or to make any additions or alterations
to the licensed premises or machinery, Wols or apparatus or carry out recommendations, which are in the opinion of such authority may pose unacceptable risk
and < necessary for the safety of either un-site or oft-site of the premises or persons, the holder of the license shall execute the recommendations and report
vomphance within the period specitied by such authority.
Vo o0 W e &I YT IR fARmee] @i a1, 3ol @i o 9 @) Ruié Reean giem R 3R SFe M SR s wfie T wirfa
nate § qRea & St |
\ondents by fire or explosion and losses, shortage or theft of explosives shall be immediately reported to the nearest police station and the licensing authority
P iocal oitice of the licensing authority
Cd e SREA B TSI val ) T8 g sia B g ﬁmmeﬁzmuﬁaﬁjﬁ% 85 és{%qﬂ‘a;?ﬁ |
© L mavmum aumber ol process bulddings excluding mixing: hilhing, transit bmlding and drying platform in a factory shall not exceed 85.
1o i % TE RRPITE Faas GRI ey ¥4 A ge 9 81 oM i SREM 3 Tay HSRIE &1 AaH a1 Sua@) aie fafyafor ema wtys giil |
U pedilically exempted by the Chict Controller of Explosines, the minimum capacity for store house attached to any factory shall be USth of its annual

Uovashac turing capacity.

. - aftaurd & enfaRraidl & Rfmin & R 20 W val & wfage 3 Rwies Pdas @Rt ymifde 0 3 $7 06 908 BRF 7 (Agid Bt

Entt !

1 iccmsee shall appoint minimum one qualitied foreman certitied by the Controller of Explosives. for every 20 process buildings o supervise the mang Jacwure of

oavanhs

£
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EXery process buillding where clectrically operated machinery is used in the manufacture of explosives shall have attached thereto one or more cfficient liglninH g
conductors designed and erected in accordance with the specification laid down in Indian Standard S%g:iﬁcation N0.2309 as amended from tine to time
&4 ofee J a1 39 Ui el o, 361 0, SR 3R I A1 IR B S TG G |

No clectronte appliances or instruments like mobile phones, pagers shall be allowed in or near the premises where explosives are manufactured handled, stored
and used

2 %@ﬁﬁﬁﬁm i &1, 5 18 T J U R B | 91 9 I AR | o i wu R P &, 7 6 Faie s ek A S wiw a
SITET |

No person under 18 years of age and no person who is in a state of intoxication or of unsound mind or physicaily handicapped shall be employed in or allowed to
enter the factory.

2. fordl R0l Ha & EXETS! 3 W B & il He 9 T 3 & Hiex 3 gl IR 3R Sl o e 9t Il § 0.5 e 9t SR exars o Hard
a® 23 A, T A2 3R ge 3 ve T AR T o wEiy o
The doors of any pracess building shall not face cach other. If doors of adjoining sheds face cach other, a screen wall of 23 cm cement and brick should be
provided at a distance of 1 to 2 M from the building and 0.5 m wider than the door opening on both sidgf and up to the height of the doors.

4

1 BRUM A U% GAd R vl faemies ot Afiead A, s smaid iy uier | fifmio & sieaida ok Yeia fiepies o &, eu @ s 1 &
% 4 H gurdeaied Am ¥ ofire =8 girlt

The maximum quantity of explosives in the whole factory at any one time, including those in process of manufacture as well as those stored on the licensed
prenuses, shall not exceed as mentioned in ttem 4 in from LE-1.

23 fiyfi ¢ BT wam & TRY AR o vin & el e 9. 3 & SR wie flar gt |
Ehe Mixing /filling building shall be surrounded by a blast wall as per specification no 3 under Schedule-VIL.

2 fafafor yam, Bgon, wro, deRu wad SR g Sewnd gt vin Bt arolt ¢ & e R T vam 3 g AR Bt v Ren g, 918
B g JReN g T T B |
Manufacturmg bwtding . mixing, filling . ransit building and drying platform shall observe inner safety distance to and from any process building and an outer

. aafety distance from the fence as per table 6 of Schedule VIII ¥

@‘mﬁg{mﬁmm o1, 1R01. TREAT Ha SR PP Wik F fapies! B o A SR wfdd / el @ Sene SFRgE vin ®) Rl 6 %
AR I .

The total quantity ol explusives and person/persons in any manufacturing building, mixing, filling, transit building and drying platform shall be as per table 6 of
Schedule VIII.. -

2%, ST GREER o IR 3K | €l a7 Gt weey SiR TR arel BH ¥ $ 4 Hex $A18 1 SicaR ar el @1 & R g R e syt vin @t
|Ruit ¢ 7 7fITEE gren g8 W i safdadl & wai 1 ! S b | _
The licensed prenuses shall be surrounded by a wall or barbed wire fencing at least 2 meters high of such strength and construction as to prevent entry of
unauthorised persons at safe distance as mentioned in the table 6 of schedule VLI

20, U aie R 81 8 Rig (rur; frsm/ TR0 Ha 3 BISTHR) TP 5 RICHTH ot oaawl o s |
e drying platforn shall be provided for every five manufacturing sheds (excluding filling/mixing/transit building.)

0 BIa gul 3T nferaTon @) U 8 SNum F T T S SR 3% 39 UER gyS 3@ we R {5 [wbles a1 U g & s & ol iy @
famplee & = 311 9 )

Black powder and fireswnks shall oot e kept m the same receptacle and shall be so separated as to prevent explosion or fire communicating from one to the
ather

v SnfeereTst & fafrator ® awive o v g fea s |

o chlorate shall be used in the manufacun e of fireworks.

foralt et 1 feaw & o B SREH 1 SIs Gat Mfavaroh, Taes, T U1 3% H1 76 76! feodi Sng |

No loose firewarhs composition, dry or wet, shall be allowed 1o be kept in the factory at the close of any single working day. All such corapositions that remain

at the ¢lose of the day shall be destrayed..

13 eSS R Uw S e 3 R arem R vae & wel SRar 9k @ R Te | U 39 d B &g and [gga defid Heiad @l
HeTra! & RRpies! & RFm R e e r s Rfmio o T niser iR wied @) arg e E . ‘ -
~i e fireworks shall be manufactured in single storied building and all doors of the building shall open outwards. Provided that nothing in this condition shall
Mpapply to manufacture of explosives with aid of electrically operated machinery and such process of manufacture and machinery approved by Licensing
\uthority. ! .
4. TS TR0 4G A IS8T H gvar mmmmmmhmmmm [
Fvery process building shall have required number of doors as approved by Licensing Authority . .
' YRR VI T IO 6 3 R ) HE SRER, Had, Aol a1 HERE, Wiale Gee iR WikE o & i JRan T 31 i @ S
3rafgrar

g .
The safety distance 1 1equired to be kept clear beiween any heensed factory building, magazine or store house, public road and protected works as per Table-6 of
Schedule VIII o
3 fafrHTor &9 e, TR ST e & aad / aredl teer o) R a1 gEv & SR Seees HiHe w9 A sifa 3t st | __ _
The date of manufacture shall be marked in conspicuous indelible character, by means of stamping or printing on the label/outer package of the sound producing
ceacker.

v ProfifE @ @ ot O i eear i gerel @1 fafmio a1 sy
o Frepiee e A AR Hiey 1 gl | 125 Sl (T 3d) A1 145 Shefl cdhy s wfefiies ghm) L . _
o e (Hyaa il e, A aTen efe i UeT 3 R SiEt U U e W fort TG et @t e § e Suiad Wi 1 Uil e ST S 10
(T St d& &1 fsgt S |

The manutacture o1 sale of fire-crackers generating noise level exceeding ) .
4, 125 dB(AD or 145 dB3(C)pk ar 4 meters distance from the point of bursting shali be proh:_bucd o )
b. For individual Tire-cracker constituting the series {joined fire-crackers), the above mentioned limit be reduced by 5 logl0 (N) dB. where N = number of
crackers jomed together .~ -
33, TR a1 Y0 54 B S 51 Tew, TielRiad Jivs, QI BRGRY, T o Safis st @1 fiso 8, ot Seem (e & S &
Ty gE R G, TR R & S THRW - IR 91 HE 1000 ST H 0,65 T & S0 & S e 8 | _
The composition o dots 1 the amorces‘paper caps shall be a mixture of potassium chlorate, amorphuqs-phosghoms, starch and caleum Cﬂrbone'ate w1‘th or
s ithout the addition of sulphu tfree from acid). provided that amount of amerphousphosphorus, present in the mixture shall not exceed the proporion of 0.65
2ms. i 1000 dots. ! ! ! !
2, TARRTE 71 IR Y F v wdioE T8 2 g, T 1000 ST & 1 4,54 oreftom & aiflre ¥ € srfr vt oft o @ A .0045 9 3R
@ WO gue 4 ¥ sfae gl g | TERRE 71 A0 S 7 P e 20 & w0 H far s § @ S99 @ 20 1 30 A aftes o T
e composition used 1 the amorces. paper caps shall be in a proportion not exceeding 4.54 mgs. 1o every {000 dots, i.e. no one dot shall :ndx}.du;”y conkiin
maore than 0.00435 gram. o1 the composiion, If the amorces/paper caps be manufactured in the form ol a tape, it shall not have more than 30 dois for oe  tape.
TS a1 G0 U & R & U S Reries Taer Ue oR 4 U feam 3 sits tor dl fem st
Nt e than one kilogiam of explosives composition required for the manufacture of amorccslpapx:r caps shall be prepared at a time
. e o e U s 2 B ag w0 A M et o a@ gy e ST [ed SIS FIga ad A g |
e naiedients shall be hept separately until naved wet i a mixmg vat, which shall not have any exposed tron

o dTRTR FERT S8 ducdi A i gy SRR § 3@ S |
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Potassiwm chlorate shall be kept in a separate store room distinet from other ingredients.

13 FeBT B I HaeH! } i gy HeRg H @ S | %({7

Sualphdr shall be kepi in a separate store room distinct from other ingredients.

24 TEBT IR TR & HSRU % i amgy Fram 1962 F 3iha safRy it o8t waed |
Licence winder Arms Rule, 1952 shall be obtained for storage of sulphur and chlorate. .

15 TRRE @1 33 fe f e ¥ g Fidals & orgAifed o geal A U e siem | 9 Mo g R s 25 firedl. diex v S 20
el | @ 7E grh 3R TR A 50 TRRN R 3ifds 8 € | vde g N TIRRN 9% AT 9 F 08 U vl TieiieR Srdais $ wiie we s |
(g Tfe; T FISEIS aal 30 ¥ 3mfte TR 3w e o © < vl g A T 2 3 8 o @ avaed TR R) | S U i sreare
& gl ) Tegjc ST FTe 3R &) §el & w0 A TUY YR ST Se 3R g6 0¥ 10 3 U35 S 100 1 YS9 S 910 Heigy Bredrs aad H Ue.
e ST+ 3redi § 3w ATl U 100 % S B o W HB fvies e @R SrAied UeR SiR SREHT 1) UZIgR o8 a1 AeieR qed)
H 49 79gd IS & b9l A Ue fpar wmam |
Amorces shall be packed in approved closed boxes of cardboard of not less than .33 mm thickness. The boxes shall be of round shape and not less than 25 mm in
tha and 20 mm in height and shall contain not more than 50 amorces in each. A round corrugated cardboard sheet shall be placed in each box before amaorces are
packed in it (11, however, not more than 30 amorces are packed in a cardboard box, such sheet need not be placed in each box) The round cardboard boxes shall
then be bunched and rolled in a paper wrapper forming 10’s packets, and ten such 10°s packets shall be packed in a strong cardboard box making the 100’s
package. Such 100°s hoxes not exeecding &0 in number shall finally be packed in approved strong wooden cases bound with hoop iron or corrugated boxes.of a
type and structure approved by Chief Controller of Explosives.

a6 &R gfiEl AR S BT Y UK 2.8 feam § et Ad g
Net weight ol paper caps containing 80 units shall not exceeds 2.8 kgs.

47 FUR U HaA Y T 1 TIRRN SREH § fAg®) & [ § Tud TRl &1 AR & 99m |
The over pasting building may be an extension of first stage drying building through window in amorces factory.

+» fezdin =R et 918 e fwpies Frdae s SrgHiled TR iR [SSIa &1 &l Sme |

e Second stage drymyg shed shall be constructed of a type and design approved by the Chief Controller of Explosives

e Gas TR TR 2 ) el IR0 e Hae & Yok I UE g W ¥ T Sfe-ofen SEe gaml S |

The dipped amorces sheets shall be dnied inside second stage drying building by placing them in singles without lying on cach other.

THRfeE e & SUH uRA & R uged Tiie 3 IR Gethe A1 Sl Ui &1 SIS THHH 7el g |

The gum used 1ot over pasting of amorces sheet shall not contain copper sulphate or a chemical acidic in nature

s1 fafmior vas, freo R, SER0 HET IR A KITHH ST VI @1 SR 6 F SFER G TR Had 8 R 3R &1 siraRe Wengd, as ¥

aTg ) geen gf &1 U 3 | .

Manutacturing building . mixing, filling . wansit building and drying platform shall observe inner safety distance to and from any process building and an outer
safety distance from the fence as per table 6 of Schedule VIIT

52. 3T TR ORT SR | SR m T Ao SR ST andl 79 S 1 € Her I9E 3l Ficer ar aeh a1 ¥ oy S R R et vin 3
Rl 6 H FfafifEe TRan gl R ormiiga safdadl % YaRl i T S I |
The licensed premuses shall be surrounded by a wall or barbed wire fencing at least 2 meters high of such strength and construction as to prevent eatry of
unauthorised persons at sate distance as mentioned in the table 6 of scheduie VIl

53 FrofafEa e ofte TR a1 san oif vere! o1 fafmio o fas -

(@) feremiee R § IR WX B gl W 125 S (T 30) 3 145 St (@) s fcfye g, . .

(@ TS (ugfe 3 Ues), ¥ E aTen U T UTTh & 1, SR UH=UF W Wyt R T UeTs! @ W & Ui AT &) ufE ua Sh S 10 (@)
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Tre manulacture or sale of fire-crackers generating noise fevel exceeding

o1 125 dB(AT or 145 dB(C)pk at 4 meters distance from the point of bursting shall be prohibited

b For idividual fire-cracker constituting the series (joined fire-crackers), the above mentioned limit be reduced by S logt0 (N) dB, where N = number of
vrackers jomed together. :

St

e N
V P T faewres dae
For Chief Controller of Explosives

Note :~ This is system generated document does not require physical signature. Applicant may take printout for
their records. )




Annexure

Particulars of Facilities attacted with factory
covered under Licence No. : E/HQ/TN/20/829(E32097)

T

... |Man
<o, Shed Name Shed  [No.of[BreadthlLength Q“;;‘:‘ty Limit|  Total i‘l’;‘;‘
[Room/Marking|Sheds (Mtrs.) [(Mtrs.) Shed(Kgs.) S};Ie:d !Capacxty(Kgs.) [ imit
Manufacturing & 30 to '
| iniahing Sheds  |3334364044] 8 | 3 | 4 25 4 200 32
2 | Chemical Mixing shed 1 1 3 4 | 2 l 2
3 | L.IT nd stage Drying sheds| 2B,5,6,11B 4 6 4 2.5 4 10 16
4 Over Pasting sheds 3,10 2 3 4 2.5 2 5 4
5 | Pressing sheds 4.9 2 3 4 2.5 2 ) 4
oK Cuting shed 7 ] 3 4 2.5 2 2.5 2
7 Box Filling sheds 8,12,13,14 4 3 4 2.5 4 10 16
8 Packetting shed 15 1 3 4 10 4 10 4
9 Drying Platforms 35,37,39,41 4 4 3 25 100 0
1 Twinkling Star Dipping 38 | 3 4 15 2 15' 2
shed
Fuse
Il [DippingrWrapping/Cutting]  42,43,45 3 3 4 2.5 2 7.5 6
shed
White Powder
121 Mixing/filling Sheds 46,49 o 4 > 2 10 N
. Gun Powder
b Filling/Mixing Sheds s 2 3 4 > > 10 ‘
I4] Transit Shed for Fuse 50 I 5 4 100 100 0
1 54~ Chemical Dipping shed 2A, 11A 2 3 4 1 2 2 ’ 4
' Total Capacity : 488 Kgs.
Total Man Limit : 100

The !l

Jate : 18/03/2019

For Chief Controller of Explosives

Note :- This is system generated document does not\_requ.ir'e'physical
signature. Applicant may take printout for their records.
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Form No.4 - Regifsiraﬁon and Licence to work a factory
[Prescribed under Rule 4 (8} of the Tamil Nadu Faclories Rules 1850}

Licence Fee : ?"24,000/A

Registration Number : VINR02220

Licence is hereby granted / renewed to Mr. S GOPI. valid only for the premises detailed below for use as a
factory employmg not more than 100 workers on any one day during the year and using installed- ‘horse power
inclusive of mobile equipment not exceeding 10 horse power subject to the provisions of the Factories Act, 1948
and the Rules made thereunder.

This licence shall remain in force till the.31st day of December 2024 unless such licence is cénc'elle‘d before

that date under rule 108.

Name of the factory : SHREE MARIAMMAN FIREWORKS AND AMORCES ‘INDUS‘T-RIE‘S?'_

Description of Licensed Premises

264/5D,265/1,2,3A,265/4,430/1,2,438/1A,1B,2,440/1, Door No. / Plot No.: S.NOS.430/1;2,438/1A,1B,2
440/1, ANUPPANKULAM , NARANAPURAM, NARANAF'URAM , ANUPPANKULAM, Taluk, Virudhunagar Distric__t—

- 626123. g

This License renewal is gufb Generated through Portal. Hence nbfsigt:a_;ure~(eduirec{.-" .

A E emm mEs s e s

%Date : 16/10/2023 'J_oint;Di_rec'tof of Industrial Safety and Health, Sivakasi o
- Renewals
Date of . Feefor Daté of Signature of
SL.No. Renewal Renewal Explry Joint Directot .
1 16/10/2023 ,24,00(;.1!1 31/12/2028
* Amendments
’ 7 _
' Amended to v .
Amended to . tis Signature of
: : b Additional fi
S1.No. Install horse power Employ:;a‘;(::;;r;num & ionalies J'olnt'D.irecFo,r -
1.
1 2
7 ~ Transfers
Name of the person . SIQnature of. A
Sl.No. to whom transfered , Name of the factory Joint Director
1.
2.

 sisecasherdicensedpremisesshawnions R[amNov:sRaDis:S463Z190vdated=04lﬁil¢sl~991aarsssiwatedwlmSuwethoW




Particulars of the Manager

i

Name : Mr. S GOPI Age : 31

CGender : Male Date of Birth : 24/07/1991
)

Father Name : SRINIVASAN

Permanent Address Present Address

Door No.: 1/1, GOMATHY NAYAKAM PILLAI STREET, | Door No.: 171, GOMATHY NAYAKAM PILLAI STREET, | *
THIRUTHANGAL; SIVAKASI, THIRUTHANGAL, SIVAKASI,
VIRUDHUNAGAR District, Tamil Nadu, India - 626130. | VIRUDHUNAGAR District, Tamil Nadu, India - 626130.

Email ID : shreemanammanﬁreworksal@gmaﬂ com Phone Number
Mobile Number : 8667003866 Fax Number g
| Address Proof Furnished : Aadhaar Card : Address Proof Number : 433586700015
Nationality : Indian . ' i Aadhar No, (UID) : 433586700015
5o Passport Number ( if foreigner) b oo Visa Type ( if foreigner) ;

L Visa valid upto ( if foreigner )

6. Nature of manufacturmg process / processes

(a) Carried on during-preceding calendaryear( in case of factories already in existence ).

Manufacturing process description ' ‘~_ National Industrlal -
] M i g R ’ Classification Code

‘

(b) To be carried on during the ca‘lenda‘r yeér for which this application for licence is submitfed.

Manufacturing process description | National Industrial Classmcatlon

Code
MANUFACTURER OF FIREWORKS o 20292
5 R ' Particulars of products manufactured durmg preceding calendar year
“ & st No. Product Name ) ' Value in Rupees ( INR)

e 15 FIREWORKS AT 2000000.00 -

8. - Partlculars of the Power in'H.P.
A ; (a) Partlculars of power actually mstalled
Quantity in H.P. £ 0.00 ' sStandbyH.P. : 0.00
“(b) Particula_rs of power propos_ed to be additionally installed :
Quantity in H.P. ' : 0.00 ' vStand. by HP 4 0._00'

(c) Maximum quantity in H.P. that can be used.
[ At any one time during the caléndar year for which this application for ficence is made ]

Maximum quahtity in H.P. : 10.0

‘«‘AL

9. s Particulars of Pressure 'vessel-tes_tinga‘nd' Medical Examination of workers

’ A (a) Pressure veSseIs.testing_fe'e payment details
[ Prescribed under Rule 56-B of Tamilnadu Factories Rules, 1950.]

Number of pressure vessels in :0 ¢ Testing fee paid In Rupees ( INR')

Payment reference number s Date of payment
. 1] . .

(b)-Medical examination fee payment.details for workers engaged in Dangerous'Operations
[ Prescribed under Rule 95 of Tamilnadu Factories Rules, 1950.]

passsaset Numbesofamorkesrssengag

Dangerous Operations

in Rupees (INR) .

Payment reference number $ Date of payment
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Form No. 2
[ Prescribed under Rules 4,7 and 12 of the Tamil Nadu Factories Rules ,1950 ]

Appllcatlon for registration and grant or renewal of licence for the Years 2024,2025,2026,2027,2028 and notice of occupatlon
as specified in Sections 6 and 7 of Factories Act 1948. :

1. |- ‘Particulars of the Factory
. . SHREE MARIAMMAN FIREWORKS AND AMORCES : ' )
Full name of the factory " INDUSTRIES . Nature / Type of Industry + Partnership Firm
Registration Number .
(if already registered ) FWNROZ2E0 ' . Sector : Private
2 ¥ .. - (a) Situation of the factory ( Door No., Survey Nos,, etc. )
Survey No. : 264/5D,265/1,2,3A,265/4,430/1,2,438/1A,1 Door No./ Plot No./RS : S.NOS.430/1,2,438/1A,1B,2
Street / Road - QWAPURAM Area [ Locality : MQNHBWULAM
Town / Village : ANUPPANKULAM Local Body name : !
Local Body Type : Panchayat Ward No. :
Taluk . . District ' : Virudhunagar
» State : Tamil nadu Nearest Police 'S_ta"tion : SIVAKASI EAST
(b) Address for communications
Door No.: 1/1, GOMATHY NAYAKAM PILLAI Phone Number ' H
STREET, Mobile Number . : 8667003866

THIRUTHANGAL, VIRUDHUNAGAR District,

Tamil.Nadu, India - 626130. Fax Number

EmaillD s i : gopimaths100@gmail.com
Website :
CIN Number ( if applicable") .

3. Particulars of the Owner of the Premlses or Buﬂdmg
Type of Ownership  : Individual Organization 4
Designation ) Name - : Mr. S GOPI
Father Name : SRINIVASAN ; ) Gender :-Male Age :31 Date of Birth :24/07/1991
Present Address Permanent Address '

Door No.: 1/1, GdMATHY NAYAKAM PILLAI STREET, | Door No.: 1/1, GOMATHY.NAYAKAM PILLAI STREET
THIRUTHANGAL, SIVAKASI, THIRUTHANGAL, SIVAKASI,
VIRUDHUNAGAR District, Tamil Nadu, India - 626130. | VIRUDHUNAGAR: District, Tamil Nadu, India - 626130.

)
EmaillD . : shreemariammanfireworksai@gmail.com Phone Number
Mobile Number - : 8667003866 .. Fax Number 2. .
. Aadhaar Card . ) ~ Address Proof : 433586700015

| Address Proof Furnished :
Nationality - : Indian Aaadhar (UID) : 433586700015

: Particulars of the occupier of the factory '

[ Person who has ultimate control over the affairs Sthe factory and in whose ﬁame, the licence Is to be issued - Referred to'in Section-2(n) of

Age :b 31

Name +Mr. 8 GORI

Gender ° : Male Date of Birth . : 24/07/1991
Father Name  : SRINIVASAN .

Present Address Permanent Address

Door No.: 1/1, GOMATHY NAYAKAM PILLAI STREET, | Door No.: 1/1, GOMATHY. NAYAKAM PILLAI STREET, -
THIRUTHANGAL, SIVAKASI, THIRUTHANGAL, SIVAKASI,
»- | VIRUDHUNAGAR District, Tamil Nadu, India - 626130. | VIRUDHUNAGAR District, Tamil Nadu, India - 626130. .

Email ID : shreemariammanfireworksai@gmail.com Phone Number -

Mobile Number : 8667003866 ' Fax Number

DIN Number : : :

Address Proof Furnished : Aadhaar Card ' Address Proof Number ~ ~  : 433586700015
Nationality ' : Indian Aadhar No. (UID) : 433586700015
Passport Number ( if foreigner)  : Visa Type ( if foreigner’) ' '

Visa valid upto ( if foreigner) 2 v




S

r

(c) Medical examination fee payment details for workers employed in canteen'
[ Prescribed under Rule 67-A of Tamilnadu Factories Rules, 1950:]

Number of workers employed in 0 Medical examination fee paid
canteen ’ in Rupees ( INR)
Payment reference number : Date of payment

(d) Medical examination fee payment details for adolecent workers employed in the féctory
" [ Prescribed under Rule 86-A of Tamilnadu Factories Rules 1950]

Number of adolecent workers .0 ) Medical examination fee paid

employed ’ in Rupees (INR)

Payment reference number ) 5 A Date of payment
10. ‘ Particulars of the number of workers

(a) Maximum number of workers proposed to be employed on any one day during the calendar year for which this
appllcatlon is made.
e [ Prescribed under slab limits in schedule to Rule 4 of Tamilnadu Factories Rules 1950 ]
Maximum number of workers : 100
(b) Maximum number of workers actually employed on any one day during the preceding calender year
Maximum number of workers 20
(c) Number of workers ordinarily to be employed

Number of workers : 0
11: Period for which grant / renewal of licence application is submitted

Indicate the exact calendar - . yo, 15 2024,2025,2026,2027,2028 ~ Number of calendaryears ' . 5

year/years : N : 5
12. Particulars of the plan approVal

) . .
[ Reference number and date of the latest approved plan]
3 Approved By ApproVaI Number Date of Approval
| R.Dis 54637/90 19910104

13. Particulars of the licence fee payment

Initial / renewal licence.fee paid in Rupees ( INR) : 24,000/-

Onlme Payment
_ Payment Reference Number : CPADEGESQ3

14. |Particulars Of Payment : Date of payment : 16/10/2023

Bank Name : SBI
Fees: Rs: 24000.00/-

15.

P'avrticulars of the cohtribu',tion‘to Tamilnadu labour welfar_e_' fund‘

; [ For the previous year ]

Amount remitted towards labour .
: -1, Mode of payment
welfare fund in Rupees (INR) e : 0ade-or payIm

.

Payrhent-reference number Date of payment

.0 b0
Signafurg of the Manager . ‘ SIgnature‘ of the Oc,cup_ler"

MrSGOPI ' Mr. S GOPI -

‘Date: 16/10/2023 ' ‘ Date: 16/10/2023

Submitted To
Joint Director of Industrial Safety and Health, Sivakasi,
Oold State Bank:Building, No. 4, N.S.P.N. Arumuga Nadar Salai, Sivakasi - 626 123




: b5
Qff - Phone :

CETINT 33ADSFS89241:4 29—
——TSTINT33ADSFS @ 99628 91048

' SHREE MARIAMMAN FIREWORKS &

AMORCES INDUSTRIES

THIRUTHANGAL - 626130. SIVAKASI
(Virudhunagar Dist.) TAMIL NADU
Email:shreemariammanfireworksai@gmail.com

Date. .. s ...................

Ref No: Partner’s List

S/o. Srinivasan

1,Gomathi Nayagam Pillai Street
S.N.Puram Road

Thiruthangal - 626130

2. R.Srinivasan Age-61
S/o.Ramasamy :
1,Gomathi Nayagam Pillai Street P
S.N.Puram Road ‘
Thiruthangal - 626130

> 3. S.Sulochana Age-61
' W/o. Srinivasan .
1,Gomathi Nayagam Pillai Street
S.N.Puram Road
Thiruthangal - 626130

oo Marismman Fireworks& -~
FOIShAE&‘}ﬁagﬁgls 1r‘xdustries‘ :

> : . VA _ ?;artuex’(
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B

] HRA TP | Government of India
IO 3R I BT | Ministry of Commerce & Industry
ﬂﬂﬁﬂ'ﬂ aur mﬂ'\'&ﬂ RS UG (ﬁ?ﬁ) | Petroleum & Explosives Safety Organisation (PESO)
T"ﬂ'ﬂ- faemies faum | Formerly- Department of Explosives
TF. R 31, Py, 3. T, IS, RUArd & Uy, Ryard el uf$H | FRDC Complex. Near ESI Hospital, Sivakasi West
fren ey, affverrg RYaTdRR | Dist. Virudhunagar (TN) Sivakasi 626124
B (Phone):- 254253 | THad (Fax):- 255233
g-ﬁﬁ Email: dyccesivakasi@cxplosives.gov.in
T (No.y. E/THQ/TN/21/1335(E35719)
ﬁ?ﬂ ﬁ | To,
Mis Shree Mariamman Fireworks & Amorces Industries.

1) no- 3 Gomathi Navagam pillai Street. Sengamalanachiarpuram Road. Thiruthangal Road. Sivakasi (TN) - 626 1 30. Town/Village - Thiruthangal
District-VIRUDHUNAGAR, State-Tamil Nadu, Pincode - 626130

e (Date): 06/04/2023

famT Survey No(s) 43071 430/2.438/1B,438/2, TTH ANUPPANKULAM, e VIRUDHUNAGAR, I Tamil Nadu & Sffirrareh & Brefi/iter & fa &g Feon ¢q faewies
Frga. 2008 & SFATd LE-3 T Y S0 & E/HQ/TN/21/1335(E35719) & Tdiia<ur desd o

Qubrecy  Possession for Sale of of Fireworks from magazine/store house situated at Survey No(s).:430/1,430/2,438/1B.438/2, ANUPPANKULAM, Dist. VIRUDHUNAGAR, Tainil Nadu -
[ icence Noo- EZHQ/TN/21/1335(E35719) granted in Form LE-3 of Explosives Rules, 2008 - Renewal regarding

ot
RAAIEY  Su

WS sh 48l 1

s e R TR T RE 85336 AT 27/03/2023 F1 ¥ TR @) fereptess P, 2008 & ST T LE-3 A TR SrF e 31/3/2028 T TdHIGA a3 $8 T & TR
Reference o vour letier Now: 85336 dated: 27/03/2023, the subject licence duly rencwed upto 31/3/2028 and issued in Form LE-3 of Explosives Rules, 2008 is forwarded herewith. .

Canditions:
1) You are instructed to obey the order and dircctions of Honable Supreme Court of India delivered in Writ Petition (Civil) No. 728 of 2015 regarding dealing and possession of Fireworks.2
Activities like labeling / boxing /inner pocketing / outer pocketing / shall not be undertaken inside the magazine.3) Proper record of Explosives (In and out) shall be maintained as prescribed iv
Explosives Rules 4) All the other applicable conditions of Act and Rules shall be complied during the validity of the licence.
S 5 ST AEGI 3 P A TR AT 31/03/ 2028  TE § Braferd S A .
For funther renewal of licence. please submit the following documents so as to reach this office on or before 31/3/2028.
« gFET RS- A faftad qof ud gwaetia sdeA |
Apphcation in Form RE-1 duly filled in and signed.
. U% B 979 54 & HHIA Yoo B, fATpIee TR, 2008 B TEA AT T O TR SUER SR G B A QA A Yo e s e 9 81
[ icence fees renewable for one 1o five years, to be submitied online through e-payment facility available on onlinc application portal under the Explosives Rules, 2008.
. e @A & Y e e
Oniwmal licenee with approved plan.
s g wAu B fwhieds Fram. 2008 % fraw 11 &1 g meu s
I this connection. please also refer to Rule 112 of Explosives Rules, 2008. .
. LTERCE] & BT 3 HRE-11 F HER (§80) STl ) fa ST SR I ) T Ul g arafer 1 Yl g (SRR Tvar & o A ) |
[ident for purchase of explosives shall be placed in RE-11 with the supplier and copy of the same shall be sent to this oftice.(Not applicable for fireworks store house)
. pun frEpTed] @ AATde R &R fauTd) # o J ARE-7 H URgd B W | et 38 St & eafaa J s el & 10 ARRE 9§ TR UgE S AR (el
TETH & ﬁ"TQ aT’:[?éﬁ ) | Pleasc submit quarterly returns of explosives in RE-7 at the end of every quarter so as to reach this officc by 10th of the succeeding quarter.(Not applicable for
freworks store house)

} A4 | Your's faithfully

(3EHR 3HEHG | Absar Ahmad)
3 fawwiees 4@ | Dy. Controller of Explosives
qﬁ SUHSA faepiee (449 | For Dy. Chicf Controller of Explosives
et | Sivakasi
gfafefd uffd | Copy Forwarded -
foren m (District Magistrate), VIRUDHUNAGAR (Tamil Nadu)- AT & foTT (for information.)

Fd U A faepIed fA83 | For The Dy. Chief Controller of Explosive:

fgreprdl | Sivaka:

(3ifires THHR S8 31AEA B fRufa, b 1% & fore gadt JEIZT hutp://peso.gov.in 2@.)

(For more information regarding status, fees and other details please visit our website http://peso.gov.in)

Note :- This is system generated document does not require physical signature. Applicant may take printout for their
records.




I WY TE. §.-3 | LICENCE FORM LE-3
4 (awpTeas fm, 2008 F et 4 & 41 1 & o 3@) I (9) 2Ry :}'

(See article 3(a) to (d) of Part | of Schedule 1V of Explosives Rules, 2008)

@) foma & g af 1.2.3.4,5m31f7%ﬁwﬁ2$Gh,"mMﬁTlﬁﬁqffam%ﬁmm%ﬁqsqaﬁ

Licence to possess : (b) for sale of explosives of Class 1,2,3.4, 5.6 0r7 ina magazine.

SR . (Licence No.) : E/HQ/TN/21/1335(E35719)
@it BTH FUT (Annual Fee Rs): 18200/

eence 1s hereby granted o

\Vs. Shree Mariamman Fireworks & Amorces Industries (Glﬁl'm‘ﬁ/ Occupier : Shri. S. Gopi), D.no- 3 Gomathi Nayagam pillai
Strect. Sengamalanachiarpuram Road. Thiruthangal Road, Sivakasi (TN) - 626130, Town/Village - Thiruthangal, District-
VIRUDHUNAGAR, State-Tamil Nadu, Pincode - 626130

B TG e Bl T 2
2 mmaﬁMI Status of licensee : Partnership Firm
3 mmm%mmél ; 11%)_;5«155 for sale of Amorces, Fire Works, -ﬂiﬁm%

Licence is valid only for the following purpose.

+ S feptes 3 Prafifer e, e ok 1 & forg R 31

Licence is valid for the following kinds and quantity of explosives: -- () (a)

- ® M 3R fagRor 1t 3R Ty ITUHIT A 6 v s A
Sr. No. Name and Description Class & Division Sub-division Quantity at any one time

| Amorces 1.2 2 2000 Kg.

2 Fire Works T 1&2 30000 Kg.
‘@.rmﬁwmumﬁmaﬁmﬁmﬁm[o{aﬁz3<@>s?ﬁm)%mnn=w@ﬁéiﬁm 5 times
(0 Quanuty of explosives to be purchased in a calendar month[applicable for licence under article 3(b) and (c)] : " as above.

> Fafifed v Crafaeh & srwe ofvee &1 ofd &t ) . XA 3. (Drawing No.) E/HQ/TN/21/1335(E35719)
Vhe licensed premises shall conform to the following drawing(s): . " i (Dated) 22/05/1990

HETE Ul Frafafaa od = g 81 The licensed premises are situated at following address:
Survey No(s). 430/1,430/2,438/1B,438/2 . T (Town/Vill : AM
i townVillage) : ANEEANK B Y tation) : SIVAKASI

3 (District) VIRUDHUNAGAR 5T (State) Tamil Nadu RTHIS (Pincode)
G474 (Phone) § g (E-Mail) ; (Fax)

7 -rﬁéhﬁ R ﬁmﬂﬁm Jfafap gl . Fireworks Magazine of 30,000 kgs & Amorces Magazine of 2000 kgs capacity having tw
I hieensed premises consist of following facilities. ' seperate compartments.

S ST THY - §G W QUIERIT faemiee sfifam, 1884 3R I ot R Rrepiess Bgm, 2004 & Jusdl, Tt SR sifafaa waf i Prafifara Sues) 3
31 T8 §U S1Fe B el 71 :
Ihe hicenee is granted subject to the provision of Explosives Act 1884 as amended from time to time and the Explosives Rules, 2008 framed there under and the conditions,
additional conditions and the following Annexures.
| 3ude %H §. 5 F a1 Sia e (@, wimi dad Ok s e 2 3 gyl
Drawings (showing site, constructional and other details) as stated in serial No. 5 above.
TRreTY TRt B &kl 39 SR &1 2l o arfafar 2l
Conditions and Additional Conditions of this licence signed by the licensing authority.
: :Iﬂ U1 DE-2 | Distance Form DE-2.
T SR AT 31 AT 1992 G fARMI €1 This licence shall remain valid till 31t day of March 1992,
de e, sifafgm a1 39 st frfaa Fam a smee v & umt 4 & ufd Pféy Jevin & o aur Suaffa 3w srwfer @t wial &1 siftsmor sy araf
ST URER IS O I e Suay H 2fid faavnr & sey 8 U R w Preifia o ufRiga 3t ged 2, 9 98 A el
I'islicence s lable to be suspended or revoked for any violation of the Act or Rules framed there under or the conditions of this licence as set forth under Set VIII,
wharever applicable, referred to in Part 4 of Schedule V or if the licensed premiscs are not found conforming to the description shown in the plans and Annexure attached

hareto

" Sd/-
ARTE | The Date - 22/05/1990 qB1 faepIe® Fria® | Chief Controllir of Explosives

Amendments ;
e Chanuen Authorized Signatory/Occupier/Partners/Directors dated : 22/06/2018
»  Chanee in Postal Address dated : 24/07/2018
+  Change in Authorized Signatory/Occupier/Partners/Directors dated : 24/07/2018
+  A\mendment of Quantity of Explosives/Monthly Purchase Limit dated : 18/03/2019
«  Awendment in Drawings/Facilities/Premises dated : 18/03/2019
Iransters @
o Chanee m Licensee Name/Address/Status dated @ 24/07/2018
-l & gyie & fag =M

Space for Endorsement of Renewal

N A S I 3t AR SR T & e 3R =y
/ Datc of Renewal Date of Expiry Signature of licensing authority and stamp

06/04/2023 31/03/2028 Dy. Chief Controller of Explosives, Sivakasi

DI AdTa : faewtest @Y e &1 & gam U1 3wT g uan A & e i gifde sravry g

Statutory Warning : Mishandling and misuse of explosives shall constitute serious criminal offence under the law.

Note :- This is system generated document does not require physical signature. Applicant may take primtout for
their records.




(e VIIL | Set V) E ?

TSl # & 1.2345,6, 3R 7 % farewpies o st a1 wan g W & R wsu ga s, 3 (oede 3 (@) ¥ (M) ¥ = favwles Prigs o1 s ies
T f® FRT U 6T M aret oFfQr ¥, E/HQ/TN/21/1335(E35719) 1 31 Frafefea & | :
'he following are the conditions of licence number E/HQ/TN/21/1335(E35719) to possess for sale or use, explosives of Class 1,2,3, 4,5, 6 and 7 in a magazine

in Form LE-3 (articles 3(b) to (c) ) granted by Chief controller of Explosives or Controller of Explosives.

| GRER A et oft v faemies! @1 o s drg wmed @ sifie e et |
ihc quantty ufcxplosiv:s on the premises at any one time shall not exceed the licensable capacity.
2. fawmpTesl & MR & forg ygaaR €1 arefl el 3= 111 mm%muﬁﬁﬁ%gm@mmml
The magazine used for storage of'explosives shall maintain safety distance specitied in Schedule I1T and annexure to the licence.
+ HITAR @1 i 39 e farmTeant 3, S 5 Sruie d RffSE 2, 1@ 9 & R ofRk 39 Y@ o e oy a1 SR 41 SUsRu B @ M & ferg
& fovar S st =g |
Ihe magazine shall be used only for keeping all explosives specified in this licence and of receptacles for, or tools or implements for work connected with the -
keeping of such explosives.
+. Uil ! Wi &1 ST 3R faepies] @) diom au O B33 &1 1 Mol & 7 fpar o |
The opening of packages and the weighing and packing of explosives shall not be carried on in the magazine.
2T Q Y e qui & EaRTE [ T S 1 ST &) S wepelt 3, Aol F At 7 w1 o I F vee @), W genf ar e &
@énmaﬁfﬁumwmma’mﬁwqwa‘cﬁwmaﬁsm,qumﬁmm%ﬁwﬂm%ﬁ@mﬁwﬁmﬁmmaﬁm
fawnte fbeft o 9o & fapiees e 4 uga % - W -
(& 2 (Agee fasyon, & 3 (AR Fifw) & o frepies, vl 6 wam wmT 3 St o o TRe T SR @ 6 TmT 2 F sl ST Rpes
e et form 1 gen ot a1 55T 72T 8, U ek b Wy R et menadlf e s R @ S esd € |
)@ 6 UMW 3 & SiaTa SaTa e les IRe e @ W |
Tt & il o aTe aRee @1 e T T | .
Two or more description or explosives which may be permitted to be kept in the magazine shall be kept only if they are separated from each other by an
imtervening partition of such substance or character, or by such intervening space, as will effectually prevent explosion or fire in the one communicating with the
other: Provided that—
(d) the various explosives of Class 2 (nitrate-mixture), Class 3 (nitro-compound), safcty fuses belonging to Class 6 Division land detonating fuses belonging to
Class 6 Division 2 as do not contan any exposed iron or steel, may be kept with each other without any intervening partition or space ;
(¢) Detonators belonging to Class 6 Division 3 shall be kept separately.
(1) Gun powder belonging to Class | shall be kept separately.
6 @1 3 (AFE NP F fpies! 1, 37F B @1 a’rE A U af did T S uyTd R sEeE witeRt @ Rk He F i A A
ST |
Lxplosives of Class 3 (nitro compound) shall not be kept in the magazine after the expiration of one year from the date of their manufacture except with the
special suncuon of licensing authority.
7 a3 (TR i) & faeTes] @, 3% fafwiv & arte 3 oo o dd o1 & gara Ao & @ e e o £ el Repies s 3 9%
e farre wiot 2 2 gl | _

(i) 519 TR Al < €1 7 B A v e I el faremiess e & S R wmrors siftye @ feran sy Rred € € Hogd) & s amyareh
Satel 2 &1 7% g1 SR U THTOE & SRIEYR U ur TR SR HiT B S O URRd B | _

(i) 576 TS [Iplesd FS Y&l &1 9 3§ 91 & HRUI I1 ZquileR0l a1 A13e) R a1 ga A15e) e & Fida o & 138 uebe 813 3 SR
BTSfiA & ST fobT ST & Igad el T8 ST § a1 SRR o € o W ¥R RRwpies & FneR ¥ g 38 IS @1 srparert s o g
freres o faemies e it &% |
Explosives of Class 3 (nitro compound) shall not be kept in the magazine after the expiration of one year from the date of their manufacture except with the
special sanction of the Controller of Explosives.

(1) When such sanction has been given, a written certificate showing the period covered by the sanction shall be obtained from the Controller of Explosives at
€ach inspection, and shall be kept by the licensee and produced on demand.

(1) When an explosive owing to its being no longer of standard purity or owing to signs of liquefaction or of exuded nitro-glycerin or liquid nitro-glycerin or
liquid nitrocompound is no longer fit for storage in the magazine or store house the licensee shall comply, at his own expense, with such directions as to its
disposal as the Chief Controlier or Controiler of Explosives may issue.

X W%xﬂaﬂummwﬁavﬂé'aﬁ_WﬁmmﬂmﬁmmmeﬁwmmmmmW%
faepies @1 fbwl dig 71 38uTd & F1 Hudh e o Web | e 1 A orft 99, b AR e guranen fie 3 gad vd 916 7@ S au1 3 Aspies,
1 et @ WeRATS U A GHITAd &) Febl 8. 39 G19d Fieh Gyl axdt Sner fob agi w1 oet Aeg 7 TR - T fhdl OIg 71 S0 & W gRdp e
FrayT | TEd 39 2d &1 98 1T U HE HaT B il T8 g o @il 6 (e aRee) & Wyl & apies ¥ i 3I3 fawhies t@ T g |
The interior of the magazine and the benehes, shelves and fittings therein shall be so constructed or so lined or covered as to prevent the exposurc of any” iron or
steel contact with the explosives. Such interior, benches, shelves and fittings shall so far as is reasonably practicable, be kept free from grit and shall otherwise be
clean: and in the case of any explosives hable to be dangerously affected by water, due precautions shall be taken to exclude water there from:

Provided that so much of this condition as relates to precautions against the exposure of any iron or steel shall not be obligatory in a building inw hich no
explosive other than explosive of the Ist Division 6th (Ammunition) Class is kept. .

v, fg af$d ara® &1 glen Gpies Fage HRar g ar ST 3 witer & e fafda wig &1 ¥era s afe udamn sy afsag 1o s a

I g B SRR &RT UyTead! Yads Tier & fou aa 9@ <t 9t @it o o fos afiemr st afea arae &t e eiftid /Y &% ear

g el T leren 3 Fore 2 v el 0 2t b R ol el 3 o T e eyl 5 v e
R 78 5% P 1 21 a1 e oSt s T ) i 8 9 & 1 28 i-Sycr! & et 3 e e el v i i T M ot e
U died 9rs & tdem & g RGP I RRad 8

It the lighting conductor is tested by the Controller of Explosives. the licensee shall pay the fees preseribed tor test. In the even of the test proving unsajs factory,
the same fees shall be payable by the licensce for cach subsequent test until the lighting conductor is passed by the testing officer as satisfactory:
Provided that the fees payable for a single test shall be charged for all tests made on a conductor during any one day :

o

Provided turther that where two or more highting conductors are attached to one and the same magazine, the fee for the testing of all such conductors s hall not
exceed the tee prescribed in this condition for testing a single highting conductor. ] ] )

1. JUgEd T Sid e S aEdl . JUGEd gl B TN s&RT G e de a1 31 3rar U bl Tl @RI 39 S1ed wie Iuay féot s
for trac! ufeer 1 oiff. fearaens siyar U @i awqie a1 uerd, e fapie §) Wavdl & a1 ST o Wbl 81, forg 39 d & HRoT O e Fufa ar
T 3 el T e o1 FA afoi T & R S o a1 FRTE B 1 W A 6 . _

Udq 9 9Td &1 98 UL S dle U1 3TTd & UGS &) i eldl 8, U bt yaq & Ty W are o Al gr R i a1 fawwies a8 @y © |
Due provisions shall be made, by the use of suitable working clothes without pockets, suitable shoes and by searching or otherwise or by such means, for
preventing the mtroduction into danger area of the factory premises of fie, Lucifer matches or any substance or article likely to cause explosion or fir, but this
condition shall not prevent the introduction of an artificial light of such construction, position or character as not to cause any danger of fire or explosion:

Provided that so much of this condition as applics to the exclusion of iron or steel. shall not be obligatory in a building in which no explosive othg  than an
explosive of the Ist Division of the 6th (Ammunition) Class is kept.



Additional Conditions 'E ;

‘The Following are the additional conditions of licence number E/HQ/TN/20/829(E32097) to

manufacture fireworks in Form LE-1 [Articles no. 1(b) and (c) schedule IV Part 1 of Explosives Rules,

o

N

6.

2008] granted by the Chief Controller or Controller of Explosives.

o
platforms, transit sheds and burning pits to facilitate for safe and smooth movement of chemicals, intermediates, semi-

finished and finished fireworks in light weight trolley, having rubber lined wheels and for the passage of workers.

- All licensees shall make Safety Management Plan of their factory including names of all Foremen appointed and delegation
of supervision and submit the same to the inspecting authority.

- All licensees shall submit the detailed list of fireworks items manufactured by them indicating names of chemicals and exact

- All licensed premises shall be provided with smooth pathway inter connecting mixing, filling, manufacturing sheds, drying

compositions and Chief Controller of Explosive,Nagpur€s approval undertaken for manufacturing in their fireworks factory
to the inspecting office as well as the Licensing Authority. .

- The occupier of the fireworks manufacturing factory will ensure that dangerous practices like exceeding man limits in mixing
and manufacturing/finishing sheds, filling sheds, drying platforms or Packing sheds and excess storages of semi finished
items as well as pellets, usage of the area in between the sheds for manufacturing/storage of fireworks or semi finished items
or drying of fireworks items are not resorted to at any time.

- The occupier of the fireworks manufacturing factory shall ensure that all the employees of the fireworks manufacturing

factory shall be conversant with the procedure to be observed during the emergency within the premises.

All licensees shall provide : ’

a. Cotton clothes without pockets for the workers who are engaged in the manufacturing of fireworks.

b. Static discharge plates with efficient earthing points at all entrances of mixing/filling and pellet making rooms and all
workers shall be made aware of their use before entering into the shed.

¢. Anu- stauc flooring for the rooms where mixing/filling or pellet making are carried out.

d. Light weight wolleys with rubber lined wheels for movement of chemicals semi finished as well as finished fireworks
within the factory or upto the storage magazines.

The occupier of the fireworks manufacturing factory shall ensure that the fence provided at outer safety distance of the

manufacturing factory shall be fully secured and strengthened by providing industrial type chain link fencing or compound

wall so as to prevent entry of unauthorized persons into the licensed factory area under any circumstances.

For Chief Controller of Explosives

Note :- This is system generated document does not require physical

signature. Applicant may take printout for their records.
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1 AHRITGUR] UFT 3R -3 3R 3R -4 T HR.Z.-5, S RUIA B, H 91 1Aepiest o7 siveid 3R o 1@ 3R [ERTeS A, 2008 & UM UTH

- 1 of T & e IHE R TE B3 B AN B TR W VI S 3R SHfHCRE TRGA H | T G fafed W 8§ gy seifesd e |
Ihe licensee shall keep records and accounts of all explosives in Forms RE-3 and RE-4 or RE-5, as the case may be, and exhibit the stock books and records (o
.l]n_;'”ué the ot'ﬁccrsbuulguruscd under the Explosives Rules, 2008 whenever such officer may call upon him to do so. The stock books in the prescribed proforma
shall be page numbered.

12 uﬁmﬁﬁéuﬁaﬁqmaﬁeﬂmmﬁaﬁ%qﬂmﬁmqﬁﬁmmmﬁm@%%hﬁmmm@wﬁﬁam
el fafféy &% |
No changes or alterations shall be carried out to the premises without prior approval of the licensing authority and the licensee shall comply with any condition
that may be specified by the licensing authority in this behalf.

|3 TSR e T TR el TR 9t R e vt St sl grere & wd <t S ) | e pRve falt Rremiess 3 wusRa S g
HTSHA UG §1 ST @ SRR $ aTd &1 a1 ST MR St e & |
.\laguz}nu shall at all times be kept in state of good repair (or maintained in good condition). The licensee shall report to licensing authority forthwith, if the
magazine becomes unfit for storage of any explosives for any reason whatsoever.
HITSl A 1 Srftur) €7 Frasl & s 24 3 39-Fam 3 % o 3ife Ravoft sgd v | :
I'he licensee of the magazine shall submit quarterly return as per sub-rules (3) and (4) of rule 24 of these rules.

14 ﬁ@m@mﬁé%@m%ﬁsﬁmmmﬁﬁﬁwmmm%mmamﬁ [
iy encroachiment of the safety distance shall be immediately communicated to the licensing authority for necessary advice and action.

5. 4fe 18 fGwpres Ty gan sra Wmm%ﬁaﬁmmmﬁmﬁﬁmmmﬁ%@,mam I

I'he Licensing authority shall be immediately informed for advice if any explosive is found deteriorated or unserviceable.

[GEPIEH! & O] B T §H UPR T G b BH A A 0@ i HUSR Y g it dooll 3 g 39 ot B AR Tl G @ R

faferipal &1 vga & R T S A gax T aF |

Fhe wxplosive packages shall be stocked in such a way so as to allow movement of at least one person to check the condition of all packages stored and to read

the manafactuie particulars of cach package.
T afsd Tl @ 1A & e ufRRe guriaE A 8 ok Rl o gen E 10 ofgr ¥ ot T @ o
I he resisiance of the lightning conductor to earth shall be as low as possible and in no case be more than 10 ohms.
17 TSR TR AR 15 HeR B gl & siaa I Qo U 1 TS a1 saareite ST Ae e & ot |
A distance of 13 meters surrounding the magazine or store house shall be kept clear of dried grass or bush or flammable materials.

s TaTRIEe] & wdiss Udhe @1, o1 S 37Tl o HieR R o1 @1 81, i =11 oI & fore wle 6 s |
bvery package of explosive at the time of bringing inside the magazine shall be examined for its sound condition.

0. ferdlt Bersit  +gpg H frwt ue g A U afeadl @ e @t 718t 3@ fan s |
Not maore than 4 persons shall be allowed inside the magazine or store house at any one time.

20 faepTee! & @t A 1 ufoits agi A ger faar s 3k T @ far s |

Fmpty packages ot the explosives shall be removed at the earliest and destroyed. \
ST 3R HHART P URER & HitR HTUTaHTe & SR &1 9 dTell Ufbansit § 3@ 21 1Ry |
Fhe fieenses and the employee shall be conversant with procedure to be taken during the emergency within the premises.
2 Il a1 T st &) gt afdagad Sl R STd ORER 1 oy U | ugen Ran s ok ag gRifdd a3 % R fs ofifam ok 37 fral
& JuEH Y e RUfad] ) Traea. sruTe fra o 351 2, RIS @1 wde gt ueH @t st |
Frocaceess to the licensed premises shall be given at all reasonable times to any inspecting or sampling officer and every facility shall be afforded to the officer
for ascerraming tnat the provisions of the Act and these rules and the safety conditions are duly obscrved.

- U1E SETEE TUEH] 11 el e SATiuRS @1 3w uReRl a1 A, 7o a1 Suskur § U 1% aeerd a1 uRkasdH o uRada s ar
ISHIREN 1 A B3 B fofed 0 F gfad S @ S oRER 3R 41 16”4 il B GRa & R oawas ¥, sEuitiuRe Reiel @)
Feriea e o fafAfdy srafd & +fiar sruTa Rod U wiitierdt &t 2 |
[1the licensing authority or a Controller of Explosives informs in writing, the holder of the licence to exccute any repairs or to make any additions or altcrations
to the hicensed prenuses or machinery, tools or apparatus or carry out recommendations, which arc in the opinion of such authority may posc unacceptable risk
Bl so necessary for the safety of either on-site or off-site of the premises or persons, the holder of the license shall execute the recommendations and feport

“F-\,mphunuc within the penod specitied by such authority. )

4 AU BefE F w@m ofR fawt & fou mitigd faspies &=t & Sfeaf@a 3Fd Badl 01 HUA & WG fwiess / anfararsit an e uefd
RIS |
The heensee shall purchase authorised explosives/ fireworks or safety fuse as mentioned in the list authorised explosives from a licensed factory or company for
possession and sale from the magazine.

25. 178 9 3 @ wR Janfed F arat snfaraTtord) geral @ fast ok Tam & fr -
() Sl HeH B SR | IR HIeX B g W R, 125 Al (@) 41 145 St @ydt . widafia g )
() YE (S §UUSTE) ' 7134 HA aTdl AfeTa Yera! & for Iudaa Ifcafaa o s @t 1o(a) St (&) 6. & ufeefia 8 ;
The possession and sale of fire-crackers generating noise level exceeding;
a) 125 dB(Al) or 145 dB(C)pk at 4 meters distance from the point of bursting shall be prohibited: :
b) For individual fire-cracker constituting the series (joined fire-crackers), the above mentioned limit be reduced by 5 logl0 (N) dB, where N = qumber of

crackers jomed together

1T 4 faeple &R gHeA u1 JHuH yerdl &1 &Hl 1 9R). qd U & g U SR e Wiie R iR SeaH Wikie Rt & wura srafay &)
fruré @1 arerft |

\caidents by fire or explosion and losses, shortage or theft of explosives shall be immediately reported to the nearest police station and the licensing authority
and local office of the hicensing authority.

yfafrad o/ vdditional Conditions :
1 sFetuTd fageh ga & snfarrarsht o A1 wefRia S, A1 7@ 3R AT @ IUHT f4H S 1 The licensee shall not exhibit, possess and sell fireworks of foreign origin.

Fd 7A fawpres s
For Chief Controller of Ex plosives
\" |
Note :- This is system generated document does not require physical signature. Applicant may take printout for
their records.



& VIIL| Set VIII) 1

A A af 12,3.4.5,6, 3R 7 & faewies) o s a1 wah 3g v F g wew wa s 3 (3% 3 (@) | (M) ¥ g1 feeies fidae arficwies

o s =R wer T S aTet SR W E/HQ/TN21/1335(E35719) @Y 21 Fraffad 2 |

I'he tollowing are the con(!mons of licence number E/HQ/TN/21/1335(E35719) to possess for sale or use, explosives of Class 1,2,3,4, 5, 6 and 7in a magazine
in Form LE-3 (articles 3(b) to (c) ) granted by Chief controller of Explosives or Controller of Explosives.

- IR A ol ot T faewies @1 T s g amed @ oifte 78 anft |
The quantity ol:cxplosivcs on the premises at any one time shall not exceed the licensable capacity.
> frepTes! & umd ! %f%mcrgaaqf slﬁmaﬁlﬁmﬁ?” S 1 ﬁmﬁ%mﬂﬁﬁﬁ%wwgﬂmmm|
| e magazine used for storage of explosives shall maintain safety distance specitied in Schedule I1T and annexure to the licence.
- mmmmamm%mmmﬁ%ﬁﬁg%.T@aﬁ%%ﬂﬁ?@?@ﬁﬁ%?ﬁﬁaﬂmmmmm%r@aﬁkm
&1 feran STaa. sfrayt =t |
'!’hc magazine shall be used only for keeping all explosives specitied in this licence and of receptacles for, or tools or implemenits for work connected with the
keeping of such explosives.
4 Ul 1 e &1 BT R RrepTees! &1 e aut i B o1 rd B & 7Y R s |
The opening of packages and the weighing and packing of explosives shall not be carried on in the magazine.
2 7121 F U & et 31, ore 2eie 3 @ o & SR <1 ST el &, HS A 4t 7 St o I @ v &Y, 09 vanf ar @y @
IS AT TSI TR o1 I A9 T A RIF Bled, WER o SR a1 1Y b et aorg 3 epies & ol arelt o a1 28 aren
frerie et o auf & faeples a7 uga w& - weg -
(¥) 2 (Agee fargyo, & 3 (TG Aiff1en) & i farepteas, @nf 6 wom gamt & it o ardt wRen ueha ok &l 6 TmT 2 3 aferta ondard frswies
RS UefTa, mﬁﬁjﬁjmmmqﬁzwqﬁ%mﬁm%@umﬁﬁmmw%u&mm%‘ I
3) @1 6 YN 3 & Sl METS fehies IR e 7@ S |
L a | & il A AT aREE @Y e 3 S |
Iwo or more d¢scriplipn or explosives which may be permitted to be kept in the magazine shall be kept only if they are separated from each other by an
w:::-x 1"1111111_' Saninltllo? of such substance or character, or by such intervening space, as will effectually prevent explosion or fire in the one communicating with the
other: Provided that—
(dythe various explosives of Class 2 (nitrate-mixture), Class 3 (nitro-compound), safcty fuses belonging to Class 6 Division land detonating fuscs belonging to
(lass 6 Division 2 as do not contain any exposed iron or steel, may be kept with each other without any intervening partition or space ;
(v) Detonators belonging to Class 6 Division 3 shall be kept separately.
(11 Gun powder belonging to Class | shall be kept separately.
3 (T ) % e . I M 2 AT @ e i o 35 e R o i 8 R e Al e
IO |
Explosives of Class 3 (nitro compound) shall not be kept in the magazine after the expiration of one year from the date of their manufacture except with the
specizl sanction of licensing authority.
v a3 (el Aifites) & faepTea! 31, 3% R 31 ae F U oY did o & g A aft v e ae s Rl Repies s Y sa
fore fadr @t & v |
u»EaH?ﬂﬁqﬂ‘&‘éﬁé@eﬁmﬁﬁwmmmﬁméﬁw%@awmmfwmﬁrmmwaﬂéﬂqﬂaseiavfa STt
saty 2fefd @1 77E 81 SR U WIS & SRR HuA U T@T IR HiT $ 9 R TRGd ST |
(0 5d @IS [Epled AMG Y@dl B1 7 38 T & SR A1 Gaulleu 71 A15e) TR a1 59 A5e) Affe ¥ fied w1 ¥ e uee 88 F SRU
HiTAA H HUSTR b S % Juged 6T 78 ST @ a et 3 € o W U8 fiples & Fuer & R 3R PR @1 srured s Wt ge
e 71 fawpies s ot & |
Euplosives of Class 3 (nitro compound) shall not be kept in the magazine afier the expiration of one year from the date of their manufacture except with the
special sanction of the Controller of Explosives.
s (1 When such sanction has been given, a written certificate showing the period covered by the sanction shall be obtained from the Controller of Explosives at
kf‘.\ I mspection, and shall be kept by the licensee and produced on demand.
(i When an explosive owing to its being no longer of standard purity or owing to signs of liquefaction or of exuded nitro-glycerin or liquid nitro-glycerin or
Iiquid nitocompound is no longer fit for storage in the magazine or store house the licensee shall comply, at his own expense, with such directions as to its
disposal as the Chief Controller or Controller of Explosives may issue.
« R & o s 1 o e 3, TR 2 T R a1 3 T o R ST 1 I 9 SR i a1 s R e
faapza & fHHl dig a1 3WId & 1Y §uS A1 o 99 | Hiad w8 ot 32, et ok [T gyraren e & gad ud 91 @ W dur 8 Areie s,
1 el § WA w0 J gifd 8 9 8. 9 a1 §e WU axd) St s ae 1S o g 7 38 - T el A 41 50T & g9 e e
T 3 Fafia $9 20 $1 98 Y QR 6 vaT § aredes 761 grm Rrad @ 6 (ren aeg) & nun & favwies @ e o fiwees g |
The intenior of the magazine and the benches, shelves and fittings therein shall be so constructed or so lined or covered as to prevent the exposurc.of any iron or
steel contact with the explosives. Such interior, benches, shelves and fittings shall so far as is reasonably practicable, be kept free from grit and shall otherwise be
clean: and in the case of any explosives liabie to be dangerously affected by water, due precautions shall be taken to exclude water there from;
Provided that so much of this condition as relates to precautions against the exposure of any iron or steel shall not be obligatory in a building in which no
explosive other than explosive of the Ist Division 6th (Ammunition) Class is kept.
afz dfsa g @1 alie fepies e s ¢ df s I8 gdten & R ke $ra &1 dem &3 afe e smmuHsR Sifda g 8 ar
I 8 B SRR &R uyTEd wae wie & i a9 d@ & ot @ oa o 6 wde sfiet afed Tree @ e Bt T PR 3

Ui far el wa udiern & forg 3 v fordlt Ua 1o & SR foreht areres & fop w1 et oftesont & forg wqmd g .

4id ug iR & afe 31 a1 sifire afsd e U@ & Aol & ¥a@ ¢ a1 08 i arae) & Wiy & fu whe 3 e wia @ e 78t et i et
T AT ga aTae & Wieu b s R A RRaF 7

It the hiehting conductor is tested by the Conwroller of Explosives, the licensee shall pay the fees preseribed for test. In the cven of the test proving unsaijs factory,
the same tees shall be payable by the licensce for cach subscquent test until the highting conductor is passed by the testing officer as satisfactory:

Provided that the fees payable for a single test shall be charged for all tests made on a conductor during any one day :

n

»-T‘m\ ided Turther that where two or more lighting conductors are attached to one and the same magazine, the fee for the testing of all such conductors s hall not
exceed the fee preseribed in this condition for testing a single highting conductor., ) ) ]

1o 3UGE A1 S Yfed SrdeRe awdl | UG Sfei @ T &R au1 qereh e a1 st s T8 e Al SR 39 araa @i Iua Ry Stem
for Bt afeR | i, fearaans syar Tl &13 axgie a1 uand, forad fawpie §) T § a1 o & Favdl 8, fobeg 39 Wd & R et S fRR a1
ey 3 5 T o o1 ya afid T8 § Rres 3 e 1 fEpe 81 1 @R A 8 . :

TR 39 91d T g8 I, Sl e U1 ST & 3Uasi- &1 arg ardl ¢, U et v & ey & @1y a3 781 81 R i Y fepies T8l wamy 2 |
Duc provisions shall be made, by the use of suitable working clothes without pockets, suitable shoes and by searching or otherwise or by such mezns, for
preventing the introduction into danger area of the factory premises of fie, Lucifer maiches or any substance or article likely to cause explosion or fire, but this
condition shall not prevent the introduction of an artificial light of such construction, position or character as not to cause any danger of fire or explosion:
Provided that so much of this condition as applics to the exclusion ot iron or steel. shall not be obligatory in a building in which no cxplosive other ghan an
plosive of the Ist Division Qt‘ the 6(13 (Ammunition) (’\Ias;\‘i: k:‘pl‘
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I ARG U6 T 3R 3.3 3R 3R -4 T1 HRZ.-5, SHT RUI B, W G TaepleesT o1 SitHeRd SR oal TR 3R 14RpTeas 199, 2008 & 34 RET

fﬁﬁ%@%waaﬁmwmﬁmaﬁaﬁmwwmm@wm | T GEieb fafgd Womi & gy dwenifed gnft |
The licensee shall keep records and accounts of all explosives in Forms RE-3 and RE-4 or RE-5, as the case may be, and exhibit the stock books and records to

uny of the ofticers authorised under the Explosives Rules, 2008 whenever such officer may call upon him to do so. The stock books in the prescribed proforma
shall be page numbered.

2 uﬁwﬁaﬁéuﬂaﬁmﬁ?ﬁ?ﬁaﬁmmﬁﬁfﬁﬁmqﬁaﬁmﬁzmﬁﬁmmmmmmma}wﬁm 3T
e fafAfde &% |
No changes or alterations shall be carried out to the premises without prior approval of the licensing authority and the licensee shall comply with any condition
that may be specified by the licensing authority in this behalf, )

TS e T W e T w1 R A S v St an st grer A @ ot ot 1 e, ol R et fapies & wugru & g
HTSHA ST B STl § 1 SRt 39 a1 B G SFRTe WeR &Y qed & |
Magazine shall at all times be kept in state of good repair (or maintained in good condition). The licensce shall report to licensing authority forthwith, if the
magazine becomes unfit for storage of any explosives for any reason whatsoever.

HTol 1 Srafiremd 37 Frawl & P 24 & 3U-F1TH 3 & Sr7aR IR ol wegd T |

I'he licensee of the magazine shall submit quarterly return as per sub-rules (3) and (4) of rule 24 of these rules.

14 nﬁm&ngﬁmﬁéaﬁmm@m?ﬁwﬁmmmuﬂ*wﬁﬁmmmm%mgiﬁaﬁwﬂ|

Any encroachment of the safety distance <hall be immediately communicated to the licensing authority for necessary advice and action.

5. UG BT faepiees faTe g sty srudit o Sa & o IHes gu SR WIUSRY &1, el18 U 3 & o, ged & wmeeh |

I'he heensing authonity shall be immediately informed for advice if' any explosive is found deteriorated or unserviceable.

1o %mﬁzaﬁ%ﬁérér%a%wmmmﬁ%mﬁmwmwmmmﬁﬁﬁﬁﬁmaﬂmweﬁ?mﬁmﬁm

'ﬁﬁr@ﬁfﬁuﬁ%?mmm@amanmﬁl

The explosive packages shall be stocked in such a way so as to allow movement of at least one person to check the condition of all packages stored and to read
the manufacture particulars of cach package.

1 24 3 forg wieRTe Turiva =T g o Rl ot 2 10 oiver & o T & |

" The resistance of the lightning conductor to earth shall be as low as possible and in no case be more than 10 ohms.

17 W%aﬁﬁns%ﬁgﬂ%mﬁéwwma@mwmﬁ@aMI

\ distance of 15 meters surrounding the magazine or store house shall be kept clear of dried grass or bush or flammable materials.

I8 f‘amﬁzﬁ%u@mﬁ%aﬁaaséfmﬁa%tﬁmﬁmmmaaﬁamm%%muﬁmaﬁm|

hackage of explosive at the tinie of bringing inside the magazine shall be examined for its sound condition.

Every
(o Forel AT/ FSIRTE 2 el 0 57 1 ¢ TR @ s 9 1 3 et

2(

Not more than 4 persons shall be allowed inside the magazine or store house at any one time.

20. fawpleet & @reht tesi &1 fufasiiy agi J gel a1 e ok 79 @ faT o |

Empty packages of the explosives shall be removed at the earliest and destroyed. \

1 SR R HHART &Y aRER & e SuTdebTd $ SR S S aTeh Tirarall & ST 89 AT |

I'he hicensee and the employee shalj be conversant with procedure to be taken during the emergency within the premises.

22 11801 81 o SIGBTY) 1 el gfekige Fdl 0 Sred ORER A STy 0 uge R s 3R g8 g S 3 R s s sk 29 R

"

¥ IE SR el FRferdl ) e ST e o1 2@ 8, St 3 Tl gfaeT wer @ e |
I'ree access to the licensed premises shall be given at all reasonable times to any inspecting or sampling officer and every facility shall be afforded to the officer
tor ascertaining that the provisions of the Act and these rules and the safety conditions are duly obscrved.

3. 11¢ SR TIeR a1 favpiess M SRQuRe B Srud URERl O Wi, Td a1 Susor & Ut B e a uRkads o uived s ar
IR &1 A H33 ) il w0 & R aedl § o URER & Sfex U1 aTeR a1 Afal @ GRe 3 Y awas 3, HNICIURS Ryl &
FaTiea B o ffAféy sl & faz s Roé 3R wiierd @ 2 |
I the licensing authority or a Controller of Explosives informs in writing, the holder of the licence to execute any repairs or to make any additions or alterations
10 the licensed premises or machinery. tools or apparatus or carry out recommendations, which are in the opinion of such authority. may posc.unacceptable risk
and so necessary for the safety of either on-site or off-site of the premises or persons, the holder of the license shall execute the recommendations and report

wcompliance within the period specified by such authority.

2+ Frftaurs Aei A @ M%Wuﬁwﬁ%@ﬁ%mﬁﬂmm%mm/mmgzwm

IS |
The licensee shall purchase authorised explosives/ fireworks or safety fuse as mentioned in the list authorised explosives from a licensed factory or company for
possession and sale from the magazine

25 T ot af 'R Ianfea & o srfyveTiond verdl @ s ol T F R -

(&) Gl e B 5718 | TR HieR B W R, 125 @.iﬂ.(qnm145:5‘7.651.(@@.%.!1%3@3@: o

(@) 4T (J$ §U UCTE) B T3 Hv- 370 AfdarTd erd! & fou Iuded Ifefaa € s anm. 10T &t (& & ufvsfa 8

I'he possession and sale of tire-crackers generating noise level exceeding:

4 125 dB(AL) or 145 dB(C)pk at 4 meters distance from the point of bursting shall be prohibited;

b) For individual fire-cracker constituting the series (Joined fire-crackers), the above mentioned limit be reduced by § log10 (N) dB, where N = puumber of
crackers joined together.

20, 317 71 fawple &R gHe 91 Jeu[ gorEl & wH a1 9. gid U & 9 ¥ SR SeIee miier) 3R ST wite F wiry srafay @t

Note

fraré 1 s |
Accidents by fire or explosion and losses, shortage or theft of explosives shall be immediately reported to the nearest police station and the licensing authority
and local office of the licensing authority

sifafead wrd / Additional Conditions -

1. St freeht e 3 snforerarsht Bt = wafkfa s, 71 7@ 3R A1 € IS A FXW | The licensee shall not exhibit, possess and sell fireworks of foreign origin.

Fd g1 s e

For Chief Controller of Ex plosives

:}“This is system generated document does not require physical signature. Applicant may take primtout for

their records.



Form DE-2
(See rule 113 of the Explosives Rules, 2008)
(Distance Form to be attached to the licence)

Safety distances required to be kept clear around magazine for high explosives or fire works or factory licence number
E/HQ/TN/21/1335(E35719) in form LE-3 granted to M/s. Shree Mariamman Fireworks & Amorces Industries, D.no- 3 Gomathi
Nayagam pillai Street, Sengamalanachiarpuram Road, Thiruthangal Road, Sivakasi (TN) € 626 130, Tamil Nadu-.

Type of Structure(s) Safety distances
meters
Inside Safety Distances(ISD) M UM
Room or Workshop used in Connection with the Magazine 30

|
2 Any other Explosives Magazine or store House or Factory of the Applicant
3 Magazine Office :

Middle Safety Distances(MSD)
4 Magazine Keeper's or Chowkidar's Dwelling house
5 Railway including Minerals and Private Railways
6  Canal (in active use) or other navigable water
7 Dock or Pier or Jetty
8 Public Highway or Public Road 30
9 Private Road which is PRINCIPAL means of access to a Temple, Mosque, Church,
Gurudwara or other places of worships, Hospital, College, School or Factory
10 River Embankment or Sea Embankment or Public Well
Il Reservoir or Bounded tank/rope way
12 Windmillor or Solar panel for Power Generation

Outside Safety Distances(OSD)

13 Dwelling House

14 Govt. and Public Building

|15 Temple. Mosque. Church or Gurudwara or other Places of Worships

16 Shops. Markct place, Public recreation and Sports Ground, College. School, Hospital,
Theater, Cinema or other Building where the public are accustomed to assemble

17 Factory ‘

18 Buildings or Works used for the Storage in Bulk of Petroleum, Sprit, gas, or other
inflammable or hazardous substances 61

19 Building or Works used for Storage and Manufacture of Explosives or of articles
which contain Explosives

20 Aerodrome

Furnace. Kiln or Chimney

Quarry or mine pit head

Power House or Electric Substation

Wireless Station

Warehouse or other Storage Building

Any other Protected works

DN —

[[SIN SR SR ST S
W

o

Overhead Electric lines
27 Electric.Power over head Transmission Lines above 440V 61
28 Electric Power over head Transmission Lines upto 440V 15

I'he Date : 22/05/1990

Amendments :

>

For Chief Controller of Explosives

. )(_b wge in Authorized Signatory/Occupier/Partners/Directors dated : 22/06/2018

« Change in Postal Address dated : 24/07/2018

« Change in Authorized Signatory/Occupier/Partners/Directors dated : 24/07/2018

«  Amendment of Quantity of Explosives/Monthly Purchase Limit dated : 18/03/2019
« Amendment in Drawings/Facilities/Premises dated : 18/03/2019

Transters :

e Change in Licensee Name/Address/Status dated : 24/07/2018

Note :- This is system generated document does not require physical

signature. Applicant may take printout for their records.




C 7388 : Since 16/3/1978
ESB 439 : Since 09/4/1993

—

N.K.KANDASAMY, D.E.E.,

CERTIFICATE

Ref.:

Cell: 98432 - 79470
89252 - 14540

E-mail : nkelectrical952@gmail.com

ELECTRICAL CONTRACTOR &
CONSULTING ENGINEER

61/2, Ayyanar Complex,
New Road Street,

SIVAKASI -626 123.)
Date:A Q"L 07

FOR LIGHTENING ARRESTER TEST
(See Rule 12 of Explosive Rules, 2008)

I N.K. KANDASAWMY, DEE tested the below listed Lightening arresters in the premises of
M/s. SHREE MARIAMMAN FIREWORKS & AMORCES INDUSTRIES situated at S.No:
264/5D, 265/1, 2, 3A, 3B, 4, 430/1, 2, 438/1A, 1B, 2 & 440/1 of Naranapuram &
Anuppankulam Village, Sivakasi Taluk, Virudhunagar District,...Covered under
PESO licence No: E/HQ/TN/20/829 (E32097) in Form LE-1...on date..18/07/2024..and
tound conforming the standards laid down in the IS 2309 of the year..1989(Reaffirmed 2010).
The testing was carried out using...EARTH RESITANCE TESTER,MAKE-SECOR machine,
SI.N0:13069-4/86,Year-1993, Type-Hand Operated, Range 0-100 Q, and the machine was

last calibrated on 14/11/2022.

[ 8] LA/Earth Tested for Result Specificati
| N Building/Premises Pit ID (as per IS 2309) | obtained & | on as per
o Antistatic Units 182309,

[ 4 Plate Units
1 \' Chemical Mixing Shed No:1 EP1,300x300 37.5mm? >25mm?
‘ (E32097) x3mm A (Cu)
2 Fuse cutting Shed No:45 EP2,300x300 37.5mm? >25mm?
(E32097) x3mm MINIMUM (Cu)
3 White Powder Mixing Shed No:46 | EP3,300x300 | CROSS 37.5mm? >25mm?
| (E32097) x3mm SECTIONAL Cu)
4] Gun Powder Filling ShedNo:47 EP4,300x300 | AREA OF 37 5mm? | >25mm?
| | (E32097) x3mm EARTHING (Cu)
57" Gun Powder Mixing Shed No:48 EP3,300x300 | CONDUCTORS | [z >25mm?
k (E32097) ' x3mm Cu)
[ 6 White Powder Filling Shed No:49 EP6,300x300 37.5mm? >25mm?
'ﬁ! (E32097) x3mm (Cu)
I/ Chemical Mixing Shed No:1 EP1,300x300 2.0 Ohms | <5 Ohms
(E32097) x3mm :
2 Fuse cutting Shed No:45 EP2,300x300 1.9 Ohms <5 Ohms
(E32097) x3mm
3 White Powder Mixing Shed No:46 | EP3,300x300 1.90hms <50hms
; (E32097) x3mm RESISTANCE
| 4] Gun Powder Filling ShedNo:47 EP4,300x300 | OF EARTHPIT 1 90hms <50hms
‘ "E32097) x3mm
5] Gun Powder Mixing Shed No:48 EP5,300x300 2.00hms <50hms
S (1:32097) Xx3mm
6 White Powder Filling ShedNo:49 EP6,300x300 1.90hms <50hms
L | (%32097) x3mm

: UNDER TAKE THE WORK
% Generator Permission Work / EB / Electrical Inspectorate.

% MV /LV Installation Work in Regardless HP.
% Preparation of Drawings as per IE Rules.
% Lighting Arrester install and issue the Certificate as per Rules.

I

]
’
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b

D Qs
f 7



/)
Cell: 98432 - 79470 ég

C.7388 : Since 16/3/1978 89252 - 1_4540'
ESH 439 : Since 09/4/1993 E-mail : nkelectncawsw
3 , ELECTRICAL CONTRACTOR &
3@ 15 (@ | CONSULTING ENGINEER
X/ 61/2, Ayyanar Complex,
N.K.KANDASAMY, D.E.E., New Ruod Stroet.

SIVAKASI 6 123.
22 [o7/2004

Ref.: Date: .

Next due date of the test: 18/07/2025

- .
" . e rr gr -~ ramy ."‘\-”?T"I"E.E.,
['he test results are satxsfd(ry/Needs repair - ey 'a V8
)

Remarl{yj{_;t s e
VARl R N

Py I t " .A‘\‘.

Signature & Name of the C mpetent Person / Engineer:
Education Qualification: Diploma jn Electrical Engineering

y
Enclosures: attested DEE/BE/B. Tech (EEE) Certificate or Certificate of Competency from State
Government for testing such equipment, cleayly showing the education

qualification ‘and corgyténcy. 2. Calibration certiﬁcite/of the testing instrument (to be enclosed with
test certificate). ' .

UNDERTAKE TIHE WORK:
% Generator Permission Work / EB / Electrical Inspectorate.
% MYV /LV Installation Work in Regardless HP.

% Preparation of Drawings as per IE Rules.
% Lighting Arrester install and issue the Certificate as per Rules.




Cell: 98432 - 79470 éé

7388 : Since 16/3/1978 . . 89252 - 14540
ESB 439 : Since 09/4/1993 E-mail : nkelectrical952@ .com
AN ekt ELECTRICAL CONTRACTOR &
NS . CONSULTING ENGINEER
CIC 61/2, Ayyanar Complex,
N.K.KANDASAMY, D.E.E., New Rood Street.

SIVAKASI -626 123.
CERTIFICATE : g D
Date: Q'Z’LG?, 0 7L

FOR LIGHTENING ARRESTER TEST
(See Rule 12 of Explosive Rules, 2008)

Ref.:

I N.K. KANDASAMY DEE tested the below listed Lightening arresters in the premises of
M/s. SHREE MARIANIMAN FIREWORKS & AMORCES INDUSTRIES situated at S.No:

Sl ’ LA/Earth Tested for Result Specificatio
N Building/Premises Pit ID (as per IS 2309) | obtained n as per
o & Units * | 1S2309,
L Units
F 1 Transit Shed for EP1 Cl\:/llilglé\gUM 37.5mm? | >25mm?2
} Fuse/Fireworks as Shed No.50 SECTIONAL (Cu) (Cw)
| (E32097) AREA OF
| EARTHING
| i CONDUCTORS
2 f - Transit Shed for EP1 RESISTANCE 1.8 Ohms | <5 Ohms
| Fuse/Fireworks as Shed No.50 OF EARTH PIT :
L (E32097)

< Next due date of the test: 18/07/2025

/

. BSTRASANY DEE,

) . ReL0Y AT A
The test results are sat\lgz(ctory/needs repair. . i T )‘Sh
b a8 St
Remarks: Nil E ¢ o Lie(2-3025

RSN Signature & Name of the ompetent Person /Engineer:
W Education Qualification: Diploma in Electrical Engineering

Enclosurés: 1.Self attested DEE/BE/B. Tech (EEE) Certificate or Certificate of Competency from State
Government/Central Gov. rmment for testing such equipment, clearly showing the education

qualification and com ency. 2. Calibration cen\iﬁ){te of the testing instrument (to be enclosed with
test certificate).

£ i UNDERTAKE THEWORK
% Generator Permission Work / EB / Electrical Inspectorate.

% MV /LV Installation Work in Regardless HP.

% Preparation of Drawings as per IE Rules.
% Lighting Arrester install and issue the Certificate as per Rules.
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GOVERNMENT OF TAMIL NADU
Directorate of Industrial Safety and Health,
Fireworks Workers Training Centre, Sivakasi

Safety Precautions to be Followed in Fireworks Manufacturing

TRAINING CERTIFICATE

This is to certify that Mr. Prabhakaran, aged 44, son of Ponnaiya,
representing Sri Mariamman Fire Works and Amorces, Narayanapuram,
Factory No. V.N.2220, has attended and qualified in the training class on
Safety Precautions to be Followed in Fireworks Manufacturing conducted at

the Fireworks Workers Training Centre from 15.07.2019 to 07.08.2019.

Training hours (excluding government holidays
and excluding 23.07.2019): 03:00 PM to 05:00 PM

sd/- 14.8.19
Joint Director of Industrial Safety and
Health (Training Centre),
Sivakasi
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GOVERNMENT OF TAMIL NADU

Directorate of Industrial Safety and Health,
Fireworks Workers Training Centre, Sivakasi

Safety Precautions to be Followed in Fireworks Manufacturing
(For Foreman/Supervisor)

TRAINING CERTIFICATE

This is to certify that Mr. K. Kaviyan, aged 25, son of Krishnan
representing Sri Mariamman Fire Works & Industries, Anuppankulam,
Sivakasi (Regn. No. 02220) has attended and qualified in the training class on
Safety Precautions to be Followed in Fireworks Manufacturing conducted at

the Fireworks Workers Training Centre from 21.04.2025 to 25.04.2025.

Training hours : 03:00 PM to 05:00 PM

sd/- 28.4.2025
Joint Director of Industrial Safety and
Health (Training Centre),
Sivakasi
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Volume 110 — Serial No : 04

GOVERNMENT OF TAMIL NADU

Directorate of Industrial Safety and Health,
Fireworks Workers Training Centre, Sivakasi

Safety Precautions to be Followed in Fireworks Manufacturing
(For Foreman/Supervisor)

TRAINING CERTIFICATE

This is to certify that Mr. R. Selvakumar, aged 29, son of D. Ramiah,
representing Sri Mariamman Fire Works & Industries, Anuppankulam,
Sivakasi (Regn. No. 02220) has attended and qualified in the training class on
Safety Precautions to be Followed in Fireworks Manufacturing conducted at

the Fireworks Workers Training Centre from 21.04.2025 to 25.04.2025.

Training hours : 03:00 PM to 05:00 PM

sd/- 28.4.2025
Joint Director of Industrial Safety and
Health (Training Centre),
Sivakasi
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GOVERNMENT OF INDIA
MINISTRY OF COMMERCE & INDUSTRY
PETROLEUM AND EXPLOSIVES SAFETY ORGANISATION(PESO)
(Formerly Department of Explosives)
FRDC Complex, Near ESI Hospital, Sivakasi West

Dist Virudhunagar (TN) Sivakasi 626124
Tele: 254253 Fax: 255233

Email: dyccesivakasi@cxplosives.gov.in

No : E/SS/TN/FM/3773(E163018)
Dated : 01/04/202
To
R Selvakumar,
M/s. Shree Marwamman Fireworks & Amorces Industries, Thiruthangal, Sivakast
Distt VIRUDIIUNAGAR, State Tanil Nadu, Pincode-626130

Subject Certificate No. E/SS/TN/FM/3773(E163018) issued to R. Selvak Ms. Shree Mari Fireworks & Amorces Industries, Thiruthangal, Sivakasi granted in Form
LE-11 of Explosives Rules, 2008 - Issuc of Certificate regarding.

Sirts),

Please refer to your letter No. 151613 Dated 29/03/2025 and the subsequent examination held on . Please find enclosed herewith Foreman's Ceruficate No.E/SS/TN/FM/3773(E163018) valid upto 01/04/2030 for th
purpose of Foreman's Certificate as per the provisions of Rule 107 of Explosives Rules, 2008.

“‘ It may please be noted that no explosives should be purchased on the gth of the above You are advised to strictly follow Rules 89 to 98 of Explosives Rules 2008 while undertaking blasting operations.

* In case of validity of the certificate to be ded lication with following d should be submitted :

a. Application in Form AE-11.
b. Original Foreman's Certificate m Form LE-11.

C. Scrutiny fee of revalidation Rs. 400/~ To be submitted online through e-payment facility availablc on onlinc application portal under the Explosives Rules, 2008.
d. Five copies of holder's colour passport size photographs duly singed
€. A physical fitness certificate from R d medical p 3

f. A consent letter from the present employer holding Licence in Form LE-3 and intending to hire the services of Certificate holder
£. The Foreman's certificate holder has to present humself physically before reviewing/revalidating Authority. .
h. This certificate is liable to be cancelled/withdrawn on contravention for provisions of Explosive Rules, 2008 ur committing during blasting leading to loss in buman life.

Enclosures :
Yours faithfully
(Mohanlal Jana
Dy. Controlicr of Explosive
Dcputy Chicf Controllcr of Explosive
Sivakas

|For morc infornation rogarding status, focs and other details, pleasc visit our web site hitp/ poso.gov.n )
' Note :- This is system generated document does not require physical signature. Applicant may take printout for
: their records.

Digitally signed by MOHAN LAL JANA
Reason: Licence No. : E/SS/TN/FM3773
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Seaye] Q?‘Ig Il Form LE-11
" uﬁﬁqmmm Foreman's Certificate

F (RN 4 & HIT | BT TR 11 ) | (See article 11 of Part | of Schedule 1V)

(fawpiea fam, 2008 & Fam 107(6) P &8 | [see rule 107(6) of Explosives Rules. 2008)
(snfarrarsht s {an wgw & fafrmafor F wdderor w1 wenrar wamore)

(Certificate of competency to supervise manufacture of fireworks or safety fuse)

Ho / No. : E/SS/TN/FM/3773(E163018)

UHITOIG f352 Sl § 5 Shri R. Setvakusmar (A7), RRa®1 579 16/03/1996 (GRARY @Y §ST U1, Sl M/s. Shree Mariamman Fireworks & Amorces
Industries, Thiruthangal, Sivakasi, VIRUDHUNAGAR, Tamil Nadu (9dT) &1 Farfl 8, 3, Sivakasi (Ge1 &1 Surerq &3 a1a e &1 9m) gr
a’iE & g Foreman's examination mﬂmmw)mmﬁ%m@ﬁwﬁwﬁm 2W8$mmmmﬁﬂ 3fTforRraTSt /
& wge & fafafor &1 wfdem 53 & Ry witigd g mar g |

This is to certify that Shri R. Selvakumar,

born on 16/03/1996, resident of MJs. Shree Mariamman Fireworks & Amorces Industries, Thiruthangal, Sivakasi, VIRUDHUNAGAR, Tamil Nadu
passed the Foreman's examination held on conducted by , Sivakasi and is authorised to supervise manufacture of "Fireworks/Safety fuses” in a factory
licensed under Explosives Rules, 2008

FREM @1 ATH | Factory Name : M/s. Shree Mariamman Fireworks & Amorces Industries, Licence No. E/HQ/TN/20/329(E32097)
FREH BT qal | Site Address : D.no- 3 Gomathi Nayagam pillai Street, Seugamalanachiarpuram Road, Thiruthangal Road, Sivakasi (TN) ~ 626 130, VIRUDHUNAGAR , Tamil
Nadu

g WHIUITH 01/04/2030 ( TTR] HA B} aRRE $ ufg a¥ ) 7o = g |

This certificate shall remain valid till 01/04/2030 (five years from the date of issue)

9% FHIO, S 91 36 Siefi a1 Ty g sra S TV 3 Sl @ Sedt SR W AT AR 13 GRT O Jde e A 4 s
1 H 1 B 41 e gian @ ol Rafaa o sftrefoga o fear s |

This certificate is liable to be suspended or revoked for any violation of the Act or Rules framed thereunder or the conditions of this certificate or if
there is any discrepancy or deviation in the information furnished by the applicant in his application form.

¥YT / Place : Sivakasi
ARG/ Date : 01/04/2025

wgmﬁwﬁwﬁm| Dy. Chief Controller of Explosives
| Sivakasi

gﬁﬁﬁmmmm ©d YEI®H / Endorsement for revalidation

gAdurieu ot /R Juar g ot Ay SR MRS & FRIER
Date of Revalidation Date of Expiry Signature of licensing authority

BITA Farat : epies) Bt em &0 A wa 91 S9eT gEuanT R ¥ st i gife sy g

Statutory Warning : Mishandling and misuse of explosives shall c<ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>